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LEG ISLATIVE ASSEMBLY. 
Tf,&6.day, 13th March, 1923. 

-~ Assembly met in tIie Assembly Chamber at Eleven of the Q1ock., 
Mr. ~  was in the Chair. 

DATE OF FUTURE SESSIONS OF THE LEGISLATIVE ASSEMBLY. 

The Honourable Sir Ilalcolm JI&ilej (Home Member1: I am 80ITJ 
tl.at I was not in my place yesterday when my Honourable friend Mr. 
Chatterjee kindly accepted a number of inquiries on my behalf regarding 
thf' future si/tings of the Assembly. I am now able to announce that 
there will be a Summer Session of the Assembly. It has been arranged 
provisionally that this will commence on the 2nd of July. This date has 
been arranged with the asseqt of the President. 

Kr. oTamnadas Dwarkadaa (Bombay City: Non-Muhainmadan Urban): 
Can the Honourable Member give us any idea as to how long the Session 
is l ~l  to last? 

The Honourable Sir Ilalcolm Hailey: I am afraid not, but we anti-
('ipate in the light of the business that we can foresee that it will be 8 
short Session. 

JIr. E. Ahmed (Rajshahi Division: Muhammadan Rural) : What about 
tbe September Session as usual? Do I understand that' instead of the 
l I ~  Session, we are going to have a July Session? 

Kr. President: I understand that the Honourable Member will probably 
be engaged at that time in meeting his constituents. 

THE BUDGET-LIST OF DEMANDS. 

SECOND STAGE--contd. 
RAlLWAYS. 

The Honourable JIr. O • .L Innes (Commerce and Industries Member): 
I beg to move, Sir: . 

.. That a sum not exceeding Rs. S4.47,79,OOO he grantf'fi to the Gm'emor General 
in C.ouncil to defray the charge which will come in conrse of pAyment. during the year 
ending the 31st day of March, 1924, ill respect of • Railways'." 

Kr. P. P. GiDwala (Burma: Non-European): I beg to move: 
.. That the Demand under the head Railways, suh.heading Working Expenses b.> 

reduced by Rs. 4 cron".·· 
This' is a slight; verbal modification of the amendment No. 173 which 

stands in my namo. It was all along my intention to confine my arguments 
solely to the redw .ion of working expenses and I did not wish to touch 
upon anv other items, so far as ~ amendment was concerned. Sir, 1\ 

la)man lilee myself pandJing .figures against the financial e.xperte of t·be 
( 8299 ) ..' 

• • 
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Government of India is necessarily at a great disadvantage for it is very 
difficult for him sometimes to follow the reasoning of ou{ financial experts. 

To give an instance yesterday, we moved a reduction of Rs. 4: lakhs 
\liJder the head Customs and the Honourable the Finance ~  got up 
and $aid that the effect of that would be to increase the deficit by one 
CTore of rupees. Applying that principle, I feel that if I succeed in carrying 
this amendment of mine, the deficit will be increased by 100 orores. That, 
however, is the difference between the expert and the lay mind and as 
the difference is of a permanent character, I suppose it must be 
allowed to remain. Subject to that limitation. I would invite the attention 
of the House to a few figures. The original Budget estimate as framed and 
presented to this House on the 1st of ~  for working expenses was 
TUJ. 00·51 crores. Now, it has been reduced to Rs. 63'51 crores. It is 
stated that by this further reduction of 3 crores, Government have given 
substantial effect to the recommendation of the Inchcape Committee. No 
doubt, there is a literal compliance with the recommendation of the 
Inchcape Committee in that adjustment. Bllt I venture to submit to the 
House that it does not give effect to the implications or rather the opinions of 
the Inchcape Committee taken as a whole as embodied in the Chapter on 
l,ailways. It is within the recollection of the House that the Inchcape 
Committee laid down a broad general principle that as compared to the 
:Budget estimate for 1922-23 there shall be a reduct.ion of 4t crores but 
that as compared with the proposed budget for the present year there 
shall be a reduction of 31 crores. In coming to that conclusion they adopted 
rether a peculiar line of reasoning. They say at page 76 of the Report, 
paragraph 30, in effect that first of all there was a reduction of 4 pel' cent. 
on the estimated revenues, and therefore· there ought to have been an 
automatic roouction of 4 per cent. on the expenditure, and by this .reasoning 
they arrive at the conclusion that as compared with the budget estimate 
f"r 1922-23 1 he estimate for 1923-24 ought to have been less by 2·44 crores. 
but that, compared to the preliminary estimate for 1924. it ought to have 
been less by 165 lakhs. Then they go on to say that if the railway. adminis-
tration carry out their other recommendations suggesting economies in 
cfrtain directions. (but apart from the drop in the price of materials.) the 
P.ailway Administration ought to be able to reduce their expenditure by. 
6foy. an additional one crore and 75 lakhs. It is in that way that they 
~  their figure of 41 crores as compared to the budget estimate for 1922-23, 
and 3! crores as compared to that of 1923-24. It is a very curious 
circumstance that in coming to their conclusion they should have forgotten 
many recom.nendations that they haft made earlier in the Report, and which 
al,parently have not been taken into account in stating their conclusion in 
those words which you find at the end of the chapter, clause 6 of the 
conclusions. ~  submission to the House is this, that though in so many 
words they only recommend a reduction of 4! crores on the budget estimate 
for 1922-,;!3, they really intended to recommend a reduction of at least 
S crores, If 'lot more, and this is how I work out the figures. I will give 
thc figures i!l their proper order. 

Budget estimate. 1922·23 . 
Revised eotimate according to the Memorandnm furnished hy 

the Chi" Commj,aioner 
being a ~  of 

RI. 

67"99.eroreI. 

66'38 .. 
1·78" 00 the 

actual fign ret. 
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The Inchcape Committee had not apparently the correct figures for they 
~  the bCtUal saving at 1'15 crores, but according to this Memoran-
dum, it shollld be 1'73 crores, that is to say on the actual figures. But 
if you take the hypothetical basis applied by the Inchcape Committee, it 
ought to be 2'44 crores. Then at page 76 also, paragraph 29, they deal 
with what i:! called the Programme expenditure on revenue account. The 
Q\'iginal estimate of 1922-23 was 12i crores and apparently that was going 
to be the estimate for this next year in furtherance of a ,general policy, 
which it aeems has been laid down by the Railway Administration and is 
to be followt!·j for a series of years. The Inchcape Committee remark in 
connection with this: 

.. As a ll~  of our consideration we are of opinion that the budget provision for 
programme revenue expenditure in 1923-24 shonld be limited to 9 crores, and that the 
Agents of individual railways shonld be empowered to utilise the amounts aOocated to 
their railways at their di&cretion for either additional repaiH or renewals, which, U 
we have already pointed out, are very closely inter related." 

So that there is a clean cut there of 3i crores, not for every year, but at' 
any rate for the present year, 1928-U. 

Then t",ke another heading, the StaB, page 72, paragraph 22. . They 
have come to the conclusion that the Railway Administration is over-staffed 
and that !Jubstantial reductions are necessary, and they point to the very 
laudable instance of the Great Indian Peninsula Railway which proposes 
to redu:le it3 staff by 50 lakhs of rupees in this year 1923-24. After refelTing 
to the Great Indian Peninsula Railway, they go on to observe: 

.. Other Agents stated they were gradually affecting reductions, but we consider 
tha. in present financial circumstances the employment of staff in eJl:C8Ss of require-
ment!. ('.annot be justified. We recommend that a further saving of at least rupees 
one crore should bE' effected ill salaries and ,wagea in 1923-24." . . 

This gives us an additional one crore, which added to the 50 lakhs of 
the Great Ll::iIan Peninsula, makes a saving of a crore and a half. . 

Take another item, Fuel. Under Fuel, they budgeted for 10 crores 
2 lakhs for 1922-23. They saved about 38 lakhs actually in fuel last year, 
and accor.liilg to the Memorandum of the Chief Commissioner, they expect 
n saving of one crore of rupees on fuel during the present year. I refer to 
raragraph 19 of the Memorandum where it says: 

" The ~ in the budget for fuel in the current year was placed at rupees 10.02 
~  as compared with t.he actual expenditure of 9.79 crores in 1921-22_ In the 
revised estimate it has been reduced to 9·64 crores; (that is about 38 crores reduc-
tion) due to a smaller quantity of imported coal having been purchased." 

The budget for 1923-24 provides for Rs. 8'69 crores. Therefore there is 
a reduction of at least one crare, if not more, compared to the budget 
~  for 1922-23. It really comes to a crore and SO lakhs. The 
Inchcape Committee, in refeITing to that, says at the bottom of page 67: 

.. In view of all the Circumstances we are of opinion that a considerable reduction 
in the expenditurl'l on fuel should be possible in 1923-24 and we understand that it is 
proposed to reduce the estimate to Rs. 8'68 lakhsby an arhitrary cut of 1 crore 
on the demands made by the Agents, included in the preliminary estimates for 
1923·24." 

So they do not consider the roouction of one crore toO high. In fact 
UPOD the figures appearing in the Memorandum, compared to 1922-23, there 

~  to be B reduction of at least one and a quarter crores, but I have tAken 
(IDly one crore. Now, if you total up only these four items which I have • 

A 2. 
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mentioned, namely, the actual saving during. t}le current year of 1'78-
Clores, the recommended reduction of a·50 on the revenue programme ex-
penditure, a. crore and a. half on the staff and one crore on the fuel, you get 
a total reduction of 7·73 crores on the budget estimate for 1922-23, where-
as, if you take the lBchcape Committee's hypothetical basis, in deriving 
the saving which, I submit, is the basis upon which any business man 
would act, namely, that if there is a fall in revenue there ought to be a 
Corresponding fall in expenditure,-you get these figures, 2·44, + 8·50 + 
1'50 + one crore, or a total reduction of 8·44 on the budget estimate for 
~  Now, if you deduct from the budget ~  of 1922-23, which 

was 67·99 crores this first total, namely, 7·73, you get 60·26 crorea, which 
ought to have been the budget estimate for this year. But, if you take-
this 67·99 crores and deduct from that 8·44 crores, which, I submit, 
i .. the correet recommendation of the Inchcape Committee, you get 59·55 
crores, which is just under 4 crores less than the revised estimate which 
is presented now of 63·51 crorE's. So that I venture to submit that, 
whichever figure you take, there is an excess of about 4 crores in the E'sti-
mate submitted bv the Honourable the Finance Member over what the 
Inchcape ~  actually recommended. If it is our intention, and if 
it is the intention of the Government that we must do our best to wipe out 
this year's deficit, it would be their duty first of all to convince the House 
that they have done their best and that they are doing their best to reduce 
their expenditure. If they are ahle to convince us, we should be the 
last persons to refuse them any additional taxation that is required. But 
under these conditions which I have just now mentioned to the Rouse an'd 
having regard to the figures, it is perfectly plain that, unless they 
reduce their estimate by at least four Cl'ores of rupees, they would not be 
dGing that whieh every Member in this House expects. them to do, nameh', 
to cut down their expenditure with due regard to efficiency to the lowest 
possible minimum. 

The figures which I have given do not make any allowance for many 
ather causes which may lead to the reduction of expenditure. No doubt 
\\'e shall be met with certain arguments such as that the staff cannot all 
Ilt once be reduced, that there mtly be more fuel used if there is more 
traffic, and so on; but remembering aH these circumstances. there is yet 
much to look to by way of economy. First of all, I will refer to the ~  in 
prices of materials. Except perhaps, with reference to fuel, . there is no 
account taken whatsoever in my figures- of the general drop in prices. We 
have no evidence, so far as I know, upon which thE' House can definitelv 
act as to what that drop is, . but we have some indication in the Memo-
randum of the Chief Commissioner himself from which we can reasonably 
deduce what may be expected. When he deals with the revenue programme 
of 12t crores, he suggests a reduction of one crore. That. I take it. IS 
mainly due to the drop in prices of materials. So that, if you take thAt 
cs your basis, namely, one crore in every 12, crores, you will probably find 
that there is room for 8 further reduction of 3 or 4 crores only on th<1 
ground of a drop in prices. 

Then, there is one other item that also deals with this revenue pro-
gramme expenditure. There is no more damning' condemnation of the' 
system adollted by the Government in their valuation of ~ l  than 
u,. to be fouJ¥l in the remarks of the Inchc8l>e Committee. The Oo"ern-
ment apparently seem to follow what I may describe as the actuarial basis. 
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that is to say, they fix the life of a locomotive at 25 years or of the rails 
at 00 years and someihing else at so many years., When that period has 
~  they think it is their duty to· scrap those articles. I want 
tc: ask .Honourable Members whether in insuring their own lives they would 
f0110w that principle. If an actuary told them that the msurable value 
or their lives is 20 years, will they after 20 years, commit suicide? I can 
see no distinction whatsoever between' that and the principle that is fol-
lef/cd by the Government. You cannot· scrap locomotives, for instance, 
simply because they are 20 or 25 years old. Any Honourable Member 
from Bombay or Calcut,ta would tell the Railway Administration how they 
manage repairs and renewals to their machinery in their mills. They do 
not scrap their mBChinery simply because their adviser has told them that 
It ought to be scrapped after 25 years. Sir, there is a very pathetic story 
here in this Inchcape Conm.uttee's Report of how an Agent. tried to per-
slIade the Railway Administration that it was not necessary to go in for a 
Img1;h of 60 miles traclr. (.4 Voice: .. '\\-'bat page. ") Page 6.'5. Thav, 
8" I say, is a very pathetic account of what takes place in our Railway 
Administration. The Report says: 

.. It was represented to us by one .,f the Agents that a considerable ~  of the 
~  on his Railway was for renewals ~ were in his Opinion absolutely 
unnecessary and that 60 miles of line IA) be renewed in ~  and a similar mileage 
in 1924-25 could easily be st:rengthened at about one-third of the cost to last a further 
15 or 20 yean." 

'l'his is how the ~  Commissioner meets him: 
.. On the other hand the Chief Commissioner stated that .the ;:'newals were part 

of a programme framed with a view to avoiding the necessity of haviDg to renew any 
unduly large portion of the line in anyone year, which would mean a large financial 
outlay and considerable interference ~ l traffic working." 

Then the Inchcape Committee go on to say that that was r10t tht: 
way the Railway Board ought to carry on its business; it ought to 
be left to the discretion of the Agents. I do not think I am exaggerating 

• the case when I st.-;te that most Members of this House will agree with 
1ne remarks of the Inchcape Committee and of this Agent, whoever this 
unfortunate individual was, whose advice was not accepted by the Railway 
Board. It is all very \vell to talk of inconvenience, but the far more im-: 
portant thing is balancing the budget and saving public money. It. may 
te that they may be inconvenienced if this procedure is adopted, but that, 
1 say,)s a comparatively small matter, and no business man, I venture to 
submit, will serap 60 miles of track simply on the ground of inconvenience 
alone. As I said before, Rnv Honourable Member fr.:nn Bombay, for 
instance, my friend, Mr. Manmohandas Ramji, or Sir Campbell Rhodes; 
trom Bengal or anybody else, who has experienoc of these things, will be 
::\ble to tell you that that lR the most unbusinesslike way of dealing with 
rr·newals and repairs. No business man follows this method in practice. 
So that, far from this 9 crores which the Inchcape Committee allowed for 
the revenue programme being unduly sIllan, I say it is excessive. The 
71hole system must be thoroughly overhauled and if possible, pending an 
investigation into it the whole of this 9 crores ought to be saved, if the 
Railwav Board find no other wav of making these renewals in a business-
Eke faShion. I think, I can fairly claim that there has not been a single 
occRsion when I have spoken in this House in favour of any proposition which 
h likely to interfere either with our revenue departments or with our 
lusiness departments, if expenditure is nenessary; but I must protest 

• 
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against the manner in which the Railway Administration is conducted and 
their business methods, or rather I should say their unbusineBBlike methods. 
Then again you will find, that in dealing with stores, for instance, they 
speak of" an exc'ls!,jve quantity stores" at page 78. Now, I do not know 
I "ill try to get th ~ figures-they are not given in any of the documents 
supplied to us-as to how much stores they are going to purchase out 
of revenue during th(' next year; but if what the lnchcape Committee say 
i" right, that they are overstocked with stores, then. there must be room for 
economising in the purchase of siores within the next twelve months. 

There I have PLinted out at least three sources' from which further 
fconomies could be effected, if the Rallway Administratlon made up their 
minds to do so; and if they did so there is ample provision in those econo-
mies for what the Honourable the Finance Member described as " lag " 
in connection with the reduction of staff and other matters. A proposal 
has been made for increased taxation. It has been condemned in the 
.:-ountry so far as thl' Salt Tax is concerned, not on economic grounds, I 
admit, but on political grounds. I say that political grounds in this parti-
cular case are far more important. than economic grounds. I have no hesita-
tion in saying that for I am not one of those who would go out of my way 
!t. give an advantagE to my political opponent. I know he will make 
capital out of this against me at the election and I am not going t(l give 
my enemy an advantage. I put It plainly and simply on that ground, and 
this House will be perfectly justified in refusing any further additional tax-
ation from salt only on that ground: Under the circumstances on economlC 
grounds it is not necessary to discuss. If the Budget has to be balan<1ed, 
the expenditure on railways must be reduced by a further 4 crores, and I do 
r;ot believe that the Railway Administration will suffer in the point of effi-
ciency by that reduction 'in spite of what the Honourable the Finance 
Member shld yesterday. I do not think there will be a deficit of 100 
crores if we reduce this estimate by 4 crores on the basis employed by the 
Honourable the Finance Member yesterday; and in any case the Railway 
>\dministration would be able to prove wnat they have failed to prove up 
to Dow-that they have at least some business ability to handle with a· 
difficult financial situation by making both ends meet without affecting 
t:fficiency in any way. The Inchcape Committee, I need ~ remind the 
House, consisted of business men who imew what they were talking about 
but who forgot to say in so many words what they actually intended. 
There was satisfaction in the House when it was represented to it that the 
Gov.:rnment had given effect, more or less full effect, to the recommenda-
tions of the Inchcape Committee. That may be literally true, but I ven-
ture to submit that that was not the intention of the Inchcape ~  
in so far as it can be gathered from the Report read as a whole. It is the 
duty of this House, after having insisted upon the appointment of a Re-
trenchment Committee, to see ~ its recommendations are fully accepted 
'r!y the Government. If it does not do that, it might just 88 well have 
not asked for the arpointment of that Committee at all. It is not neces-
;oary to attribute any infallibility to the Inchcape Commit.tee; but I do not 
believe that if Government wanted to take advice from business men they 
could have selected a better lot of men than those who sat .on that Com-

~  and for that reason alone, subject to whatever correction the Govern-
ment may choose to make in my interpretation of the Inchcape Committee's 
Report, it is the ~  duty of the House to accept this amendment. 
1 move it, Sir. 
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Mr. S. O. SbabanJ (Sind Jagirdars and Zamindars: Landholders): Sir, 
1 beg to support the amendment that has been proposed by my Honourable 
friend Mr. Ginwala; and the reasons why I support this amendment are 
these. I would request the Honourable Members to look at page 22 of 
the Explanatory Memorandum on the . Railway Budget for 1923-24. On 
this page tihey will find a statement of the working expenses of the railways 
from 1917 to 1923. I would request the Honourable Members to note the 
figures that are given there. In the year 1917 the working expenses 
amounted ,0 31·34 crores; in 1918 to 37·06 crores; in 1919-20 to 45'45 
ClOres; in 1920-21 to 54·51 crores; in 1921-22 to 65·66 crores; and in 1922. 
revised Budget, to 66'33 crores. The estimated working expenses for the 
year 1923-24 amount to 66'51 cror<)s, minus of course the 3 crores that have 
been ieducted in accordance with the recommendations of the Inchcape 
Committee. I would now request the Honourable Members to compare 
the 1917 figures on the one hand, and the 1922 revised estimates on the 
other, and IJO note the increase in the working expenditure amounting to 
3.1 crores. 'Ihen I would request the Honourable Members to compare the • 
gross receipts of the railways during the same period. I have worked out 
these figures. The net receipts are given on page 23. If you add the 
working "lxpenses and the net receipts, you find that the gross receipts 
amounted in the year 1917 to 68·90 crares, in 1918-19 to 76'24 crores, in 
H119-20 to 79'08 crores; in 1920-21 to 80·97 crores, in 1921-22 to 81·69 
Cl'Ores, and in 1922-23, revised estimates, to 92·07 crores. The estimates 
lor the ~  year will be 95·57 crores. Now if we compare the gross 
receipts of 1917-18 with the gross receipts of 1922-23, we find that the 
iIlcrease in ille gross receipts has been 23·17 crores. I want the Honour-
aHe Membe::-s to note that while the increase in the gross receipts amounts 
to 23·17 the' increase in the working expenditure amounts to 35 crores, 
and after the cut of 3 crores referred to above, to 32 crores. The increase 
in the receipts has been due to t.he higher rates. The increase in the 
working exp ~  has been something abnormal.· I would request Honour-
al:.le Memb ~  to bear with me a little and look into the statement of 
~  for expendiure chargeable to revenue in India-page 4, appendix 
R. Here ~  main heads of the working expenditure are given. The first 
is maintenance; the second is operative expenses, divisible again into 
general superintendence and running expenses, and the third the programme 
. rl'venue expenditure. I request the Honourable Members to note that the 
programme revenue expenditure budgeted in 1922-23 amounted to 11·81 
crores. The whole of this amount was not-expended upon the railways 
during the year, probably because materials were not available, there 
was a slight fall in prices, and on account of other causes. Only 9·47 
crores were spent upon. the programme revenue expenditure; that 
i'l to say, 2·34 crores were left. I want the"' Honourable Members 
to note that this programme revenue expenditure is renlly not n part 
of the working expenditure, and that but for this unspent balance 
of the programme ~ expenditure amounting to 2'34 crores, 
tho Chief Commissioner of Railways would have shown a deficit 
and not a surplus. The total working expen.ses in 1922-23 amount to 
71'36 crores in the budget, and to 70·22 crores in the re\'ised estimates; 
that is to say, the saving amounts to 1·14 crares only as against an unspent 
br.lance of 2'34 crores. As it has been already rightly pointed out by the 
InchcaP6 Committee it is 0. bad principle to Include programme revenue 
expenditure in working expenditure .. The suggestion that the Committee 
Illake is certll.inly worthy to be adopted, namely, that a sinking fund should 
l'f'place the programme revenue expenditure. Take the year 1922-28. 11 
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tl'e programme revenue expenditure had been set apart and not included 
iu the working expenditure last year, what would have been the result? 
The result ' . .,-ould have been that this amount of 2·34 crores would have 
bf"en available this year for the repairs and renewals of the railways. 1'he 
nillways got into disrepair during the war, and it is on that account, it has 
t" be remembered that we have to incur such a large expenditure on 
r('rairs and Ienewals now. On account of a bad system of book-keeping 
tLis amount for repairs and renewals comes to be included in the ordinary 
working expenses, and the Chief Commissioner of Railways is able, of 
course nomiaally, to show a surplus. . 

I would now request Honourable Members to look at. pages 80 to 85 
of this Appendix B. I am seeking to make out that the expenditure that 
is being gone in for on the railways is abnormal. I want therefore that 
the HonouraDle Members should. reall!'-e thllt a very large number of officers 
i" being unnecessarily employed. On pages referred to above you will tind 
tl.e officers (jrawing Rs. 1,000 and more are enumerated-Chief Commis-
siC-ner of Railways; Members, Chief Engineers, Chief Mechanical Engineers, 
Secretary and so on. I have put together the number of officers that have 
been employ0d. Of course here, as elsewhere whole lists are not available; 
and I would collaterally request the railway authorities to kindly supply 
iI complete list of the more important officers so that we may be in a 
position to institute comparisons; but such information as has been furnished 
kads us to rLalise that the number of highly paid officers employed on the 
Vttrious railways is much too large. On the Bengal Nagpur ll.ailway we 
have 174 off-cers, and the total mileage is 2,820: on the Bombay, Baroda 

. and Central India Railway the total number of officers is 170, while the 
total l ~~ is 3,641; on the Eastern Bengal Railway the total number 
c1 officers, ritawing of course more than Rs. 1,000, is 91, while the total 
mileage IS 1,734; on the East Indian Railway the total number of officers 
is 208 while the total mileage is 2,773; on the Great Indian l>eninsula 
:kailway we have got 220 otheen W:len tile ,;tal mileage is 3,335; on the 
Madrlllr and Southet:n ~  Railway we have 115 officers and the total 
mileage is 2,938; on the North-Western Railway we have 208 officers while 
thE' total mi:eage is 5,682; on the Oudh and Rohilkhand Railway we have 
53 officers y, hile the total mileage is 1,625; on the South Indian Railway 
we have 50 -officers while the mileage is 1,850. Now, if we compare these 
tgures we realise what a waste of public money is made in the expenditure 
on railways. Contemplate kindly the Oudh and Rohilkhand Railway with 
a total l~  of 1,625 and with 53 officers; take then the Great Indian 
P(·ninsula R<iilway which has got 223 officers while the total mileage is 
(1.335; the mileage is double or slightly more than double, but the number 
of officers employed is four times as much. Then kindly contemplate 
the Eastern Bengal State Railway with 1,734 miles and 91 officers while 
tlop. Oudh ~l  Rohilkhand Railway, with which I began, has only 58 
officers althougil. the mileage is about the same--l,625. (MT. T. V. Sesha-
giri AyyaT:" Tliey are State-managed railways. ") I am going to show that 
camp'any management is not so good as it is represented to be. The Great 
Indian Peniusula Railway for instance has four times as many officers as 
the Oudh aad Jk>hilkhand Railway. That is however by the by. But con-
tl'mplate these sets of conditions to which I have referred, and you will realise 
tl.'8t even when you maKe allowance for the variation of conditions you 
fmd that there is great rootp for economy in the Railway expenditure. 
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I would !"(w request you to look at page 10 and a few following pages of 
ire same Appendix. Here we find revenue receipts and working expenses 
for 1921-22 liO 1923-24. You find on comparison that on the Bengal Nagpur 
Railway tha working expenses amounted to Rs. 303 lakhs in 1918-19; in 

~  they are estimated at 498 lakhs. On the Bombay, Baroda' and 
Cf:-ntral India the working expenses amounted to 419 lakhs in 1918-19, 
while they dre estimated at 813 lakhs in 1923-24. Every other line shows 
eH'essive rise in working expenses between 1918 and 1923. Eastern Bengal 
TIr.ilway 2"25 lakhs against 431, East Indian Railway 465 against 1,017, 
Great Indian ~ l  Railway 728 against 1,143, Madras and l::)outhern 
Mahratta Raiiway 290 against 532, North Western Railway 686 against 
1,212,Oudh and Rohilkhand Hailway 132 against 260, South Indian 
F"ailway 157 /igainst 372. Here too, I would request you will cOnsider 
with some care one or two sets of conditions. 'l'ake the Eastern Bengal 
hailway, and you .will find that the working expenses in 1918 amounted to 
225. whereas the working expenses are now estimated at 431. Oudh and 
J!ohilkhand I~ l  shows 132 lukhs in 1918, but its working expenses 
aT" estim"l.!d at 260 South Indian Railwav shows 157 in 1918 8Ild 372 
nc·w. And :,(,te the mileage too of these Railways. Eastern Bengal Rail-
way a miJelge of 1.734, Oudh and Rohilkhand Railway of 1,625, South 
hdian Rail-,vuy of 1.850. Now this mileage will be approximately, roughly 
of course, the same, still what a difference do you find in the working 
'e:;penses. On the Eastern Bengal Railway you have 2'J5 lakhs as against 
135 on the Oudh and Rohilkhand Railway Rnd against 157 on the South 
'It.dian Railway. Then contemplate one other condition of things, and it 
~ this. On the Bombay, Baroda and Central India Railway the working 

eXI,enses for 1918 amounted to·419, and in 1923-24 tbey have been estimated 
~ 813. On the Great Indian Peninsula Railway the working expenses for 

Hn8 were 7''-8, and now they have been estimated at 1,143. Now is not 
aU this exceptionally irregular and abnormal? I would earnestly request 
the Honounble MemberS to remember these figures which show such an 
abnormal increase in the working expenses of the railways and to goo in for 
th{ cut that has been proposed by my mend, Mr. Ginwala. I think we 
may expllrie'1ce a sniff such as we experienced when we proposed a cut in 
tl:lC' Customs expenditure, but I would tequcst the Honourable Members 
who are in ~  habit, I think, of ~ with each other in outbursts of 
lldmiration 00 remember that these sniffs ought not to be allowed. We 
now have the fiscal autonomy; and the executive Government has no .. 
business Lo seek t.o minimise that privilege. If, for instance, we are told 
ti.at althougn we pass any Resolutions, we may take it no effect \\;11 be 
given to it -kS might. I think, very kindly but very firmly put our hand 
do\,m on any nonsense of that kind. I would request .. he House to bear 
this in mind and go boldly forward proposing cuts in all exceptionallt 
irregular Axpf-nditure. It is no use enduring abnormal expenditure any 
Ione'er. The finances of the countrv have been disorganised, Rna we 
rlalise on studying facts and figures that it is time and high time that we' 
ir,tervened und boldly came forward to suggest necessary reductions of 
e} penditure. If we feel convinced that the reduction in expenditure pro-
posed by us is reasonable, we need not be afraid of 'any threats.that may 
he held out to us. Exoessive expenditure has been a continual theme d 
dilolcussion in the country, and every effort must be made to end it. 

Sir l(ontalu Webb (Bombay: European): Sir, I .find myself in con-
siderable sympathy with the Mover of thil'l mot,ion. I think. that the 
leoommendations wHch Lord Incheape's Committee. have made, are 

• 
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deserving of the most serious study revealing, as they do, in the Railway. 
Depru:f;ment, opportunities for many savings and retrenchments which I 
trust Government will be able to maKe. At the same time, I must point 
out that the Lord lnchcapel! Committee have made recommendations for 
.ery severe retrenchments both in regard to the expenditure from capital 
which comes out of loans and, expenditure· from current revenue in respect of 
maintenance and working expenses. These proposed retrenchments are so· 
"evere that I am quite sure that will cause much anxie·y among many of 
the sections of the community who make great use of the Railways. I 
should like to draw attention to one or two matters which show that all 
1he statistics quotd by Lord Inchcape's Committee cannot be accepted 
nt their face value 59 readily as my Honourable friend, Mr. Shahani, would 
have us to believe. Now the Retrenchment Committee have prepared a 
Ftatement of ten of the leading Railways of India showing their receipts 
and working expens(s; and as a result of that statement we find that the 
most unremunerative Railways in India are the Korth Western Railway, 
the Eastern Bengal Railway and the Oudh and Rohilkhand R!1ilway, all 
of them, be it noted, State-managed Railways. I have no doubt that the-
advocates and also the opponents of direct State-management will take 
careful note of this fact. Of these .. unremunerative" Railways the 
worst is the North Western Railway,-according to the Report of the-' 
Retrenchment Committee. Not only is it the worst statistically, but it is. 
accused of .. extravagance" in more than one department. 

Now I ~ to draw the attention of the House to one or two important 
facts in this connection. The North Western Railway is the main arterial 
system of the Punjab and Sind, so that anything that is done that 
affects the efficiency of that Railway, must check the development of the 
Punjab and Sind. The first point I would like to draw the attention of the 
House to is this. lr the North Western Railway system is included over 
:.500 miles of strategic railways. These railways are maintained not for 
the benefit of the ~  Western Railway, not for the benefit of the 
Punjab and Sind, but for the benefit of all-India. 

The second point to which I want to draw the attention of the House, 
;;; that the North Western Railwav has to maintain locomotives and stock 
in order to be prepared for l ~  case there is any difficulty in 

e1he North-West J<'rontier. That again is a matter which does not solely 
~  the North Western Railway the Punjab or Sind; but it concerns 

the whole of Indi'l. These two points are briefly referred to by the Re-
~ Committee, but I submit, Sir, that the importance which they 

deserve has not been adequately recogmsed by the Committee .. But there 
ill a third matter of far greater Importance. As Honourable Members of 
;his House are no dcubt fully aware, the North Western Railway serves one 
of the largest wheJj-growing tracts in the Britil!h Empire, possibly one of 
the largest wheat-grewing tracts 10 the world. }<'or the last three years, 
~  the export of wheat from India has been prohibited partly for economie 
reasons and partly for political reasons, and the result has been that the 
North Western Railway has been deprived of a very large portion of its 
12 N ·long distance traffic. Most of this long distance whe-at is con-

OOB veyed BOO, 000 or looO mileR to the sea board. Now, Sir, 
"tatistics which altogether ignore the fact that one of the main sources 
of income of the North WPRtern Railwn:v had been checked owing to the 
prohibition of exports of wheat, statistics that do not take into account 
.. olling stock for m(lbilization purposes or the 1,500 miles-think of the 
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tigure Sir,-I,500 rules of .. strategic" railways maintained for the bene-
fit of all India, can you be surprised ihat such statistics of the last three 
years are not very satisfactory? I submit, Sir, that no reliance as. 
to whether tho.:. North Western Rr.ilway is .. unremunerative ,. or not, can 
be placed upon figures which omit these considerations. If these con-
siderations be fully weighed, and if we exclude the .. strategic" railways. 
t.nd the mobilization consideration, I am confident that the North Western 
Railway on ito commercial sections can earn 5 per cent. and more than 5 
per cent. when normal conditions are restored. I would therefore ask the 
Government of India and the Commissioner for Railways in particular to be 
extremely careful how he accepts any recommendation of restricted ex-
penditure on the North Western system on the ground that it is .. unre-
munerative. to 

In the same way, Sir, I do not think that any reliance can be placed' 
upon the figures .which were quoted by my friend, Mr. Shahani, compar-. 
~ the period immediately after the close of the war with the present day. • 

We all know the rerson why expenses of all railways and of all other busi-
nesses have greatly increased. It is also common knowledge that in' this 
country that our. Railway officers in the higheat grades receive salaries on 
IJ far lower Bcale ~  is paid to officers of simi\ar grades in other parts of the-
world, particularly in America. (Mr. Shahani: .. Question. ") If my 
HOBOurable friend who says .. question" will investigate this matter him-
Sblf he will find that what I have said is a fact. These are the reasons, Sir, 
which impel me to urge Government to exercise great caution in accepting 
the recommeJldatiofls of the Retrenchment Committee in the matter of' 
cutting down expenditure on renewals and maintenance and on capital out-
lay on the North Western Railway. . 

At the same time I confess when reading the Retrenchment 
Report, I do feel that Government ought to be able to save more than 
~  crpres of rupees on Railways; and although I am not prepared to. 
jump quite so far as an additional cut of four crores which my frient., 
Mr. Ginwala, urges-I was not quite able to follow his figures fully,-still 1 
do hope that Government will see their way to make a saving of more than-
t.he three crores which have been put down in the amended Demand. 

1Ir. B. S. Kamat (Bombay Central Division: Non-Muhammadan 
Hural) : Sir I support Mr. Ginwala's amendment although I c.annot accept 
l:is figures. Mr. (!inwala proposes to cut down -4 crores of rupees from 
the original demand as put forward by the Finance Membl-r. That demand 
stands at 67 crores 47 lakhs. Mr. Ginwala, I think, WiUltS 4 crores cut 
Jown from that. (Voice. . .. No. no. Four crores more. Ct1t dO\\"D to 
63. ") In ~ case, Sir, I shall confine myself to my own amendment 
in which I propose that the demlUld for railways should be 64 crores as 
recommended by the Inchcape Committee. Without formally moving my 
amendment I shall just speak on the general question of railways. 

'l'he Inchcllpe Committee"s Report, so far as the question of railways 
i" concemea. has been a great eye-opener to me. That report gave me 
two good lessons. One was with respect to the exploding of cer-
tain military shibbo;eths, and, the second was with reference to the rail-
way budget. The story of waste, extravagance and negligent manage-
ment which I believe the Inchcape Committee has unfolded ought 
to be a lesson to every Legislator in this House and to Government as well. 
I attach a great de Ll of importance to the remarks made by the Inchcap& 
Committee about these matters for. the simple reason that I believe that 

• . . 
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L ur general ~l finance depends upon railway finance. And furt4er, 
the difference between solvency and im:olvency, between a deficit and a 
surplus, from year to year, depends greaMy upon the vigilance which botb. 
Government and this House exercise on the railway budget. Now, the 
Inchcape Committee has indicated directions in which the waste to which I 
ha,e just referred goes on. Taking only one head, for instance, the 
Working Expenses and out of that the railway programme Revenue Ex-
penditure they have pointed out how engines, for example, are actually lying 
surplus to the requirements of the railways and yet we are going to spend this 
}ear a great amount of money on engines. Taking only the revenue account 
of expenditure, in revenue account alone I believe Government propose to 
spend something likf' 12t crores, or, if we follow this memorandum, lIt 
erores of rupees on revenue programme expenditure, and out of that I find 
'iliat Government wpnt to spend on engines alone 1'66 crores; they want to 
~  on coaches 95 lakhs and on wagons they want to spend 
1·23 crores, making a total of 3·84 crores of rupees on rolling stock and 
engines. Now, the House must bear in mind that in addition to expendi-
ture on engines and rolling stock from revenue account, we gave Govern-
ment authority to spend a capit.al sum of something like 38 crores of rupees, 
Ii. big item whkh will react on the purchase of engines and rolling stock £i'om 
lhe revenue account. I know we are not going to discuss to-day the capital 
ride of the 38 crores of rupees, but that fact has some bearing on this sum 
'of 3·84 crores for the simple reason that the Inchcape Committee has defi-
nitely told us that- the number of engines and rolling stock, with reference to 
rhe needs of the railways, is in exwss of requirements and yet we are going 
t{) spend 3·84 crores on engines and rolUng stock in addition to the amount 
we shall spend from the capital account. Now, I know from the capital 
account we are going to spend in England _ something like 28 crores of 
rupees; in India we shall spend only 10 crores. Out of that 28 crores I cer-
tainly think that a large amount will be spent on engines and other rolling 
stock, and I ask the House and the Member in charge of this Department 
whether it is necessary to go 4I for this purchase of engines and locomotives 
in spite of the fact that the Inchcape Committee has told us not to do so 
l.n certain railways 

My friend, Mr. ninwala has referred to the great waste under the head 
of the staff and that a saving could be made if we followed the recommend a, 
twn of the Inchcape Committoe. Then in connection with renewals again 
the Inchcape Committee's recommendations reveal the same tale. 
Now, if renewals are to be carned out on the scale which the railways are 
pursuing at -the present moment, I believe it will lcad to an extraordinary 
amount of wastage on many of the railways. I believe it will mean an 
t:!xtraordinary flmouDt of wastage on many of the Railways. I do think 
1 his is a year when the renewals ought to be a, little bit restricted in view 
of the fact that we have a very large deficit. The expenses on the traffic 
account also are, as the Inchcape Commit.tee have pointed out, extremely 
heavy; and on the whole, ('n all these sides, the Locomotive Department 
-on -the traffic side, and on the general administration side there is l ~  
-of room for the cuttmg down of the whole thing. Indeed if the -whole of 
the recommendations are carried out in full, there ought to be a great deal 
of saving; as we have seen; and if the objection be that there ought to be 
a certain am6unt for ," lag ", the only reply to that is that probably we 
thall be able tq save in many more directions than what Government are 
proposing to do themselves; further in the second place, I wish to point 
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.lut that our receipts are likely to improve far better than what Government 
anticipate. My reasons for this view are these. In 1921-22, in spite of a 
bad year so far as trade was concerned, the receipts from railways were· 
something like 81 ('rores of rupees We have increased since then both 
,.he fares and the freight charges by say 25 per cent. Very well, if 25 per 
(·ent. is added to 81 crores, the receipts in 1921 it ought to be say 101 crores, 
not 95l crores as the Government are forecasting. I know that probably 
there are one or two adverse circumstances, but we have a set-off 
in one or two favourable circumstances. In the first place, during the next 
year this increase L'1 rates, both in fares and freight charges, will work 
throughout the 12 months - Last year it did not work throughout 12 
months ; and in-the second place, there is the revival in trade. In 1921-22 
the trade was very '.!f:!ry slack compared to the next year, I expect. There-
f,'re; on ~  ground that there is going to be a better revival of trade,and 
secondly that the new increased rates are going to work through-
(.ut the 12 months, there is every reasonable prospect that instead of our 
re-alizing 95l crores, it is possible, if the whole 25 per cent. increase works • 
that is one-fourth of the additional amount comes in, we shall expect receipts. 
to the extent of something like 101 or 102 crores instead of the 95 crores--
bn increase of 6 or 7 crores. No doubt the whole thing ",-ill depend on 
the monsoon, but I do think on the whole that Government have under-
,stimated their railway receipts, and there is a great deal of margin to 
cover the lag, or even to cover some of the drastic cuts whIch my friend, 
~  Ginwala, wants to carry out. It is possible, in spite of the Inchcape 
Committee's recommendations, to carry the economies still further, and 
although they recommend 4 crores 59 lakhs, it is possible to carry it out 
.till further and to cover it by the expected receipts from railways to w'hich 
I have drawn the att·ention of the Honourable Member. On these grounds, 
I support the large amount of cuts on tlie railway Demand which has been 
proposed. 

The Honourable lIlr. C .. A. Innes: Sir, Mr. Kamat has said that the 
first lesson he learnt from the Inchcape Committee's Report on Railways 
was that there had been waste, extravagance, and negligent management 
in the administration of those Railways. I propose, Sir, first to take up 
that point with reference to the Report of the Inchcape Committee, and 
then later to deal with Mr. Ginwala's somewhat extraordinary motion. 
Kow, Sir, as regards this Report of the Inchcape Committee, in many ways. 
it is a most valuable report. It has made suggestions whiJh undoubtedly 
must be followed up, and will be followed up, but the Report has given 
nse to these remarks made by Mr. Kamllt and also made bv 
Mr. Ginwala, and that being so, I must claim liberty to defend 
the Railway Department against the criticisms made in that R~  
The scheme of the Report. is that it compares the working of 
the Indian Railways in 1913-14, with the working of the Indian 
l?,ailways in 11:121-22 and 1922-23. That was the method adopted 'by the 
Iilchcape Committee in dealing ,,-ith all the Departments of the Govern-
ment of India. It was a rough and ready method, naturally it was the 
only method that the Inchcape Committee could. adopt having regard to 
the time which they had at their disposal a.nd the immense task which lay 
before them. Also, I may point out that it was a quite suitable method 
for adoption in regard to non-commercial Departments. But I dispute 
entirely the suitability of a method of that kind when you are dealing with 
It ~ l subject like Railways. The Railways depend for their pros-
perity upon the trade of the country, the state of the trade in the country 
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-and it is not fair to judge the working of the railways by comparing the figures 
,of two years taken in isolation. Railways are a gIJing concern and you have 
to judge them by their working over a series of years. The unsuitability 
of this method becomes all the more apparent when you consider the exact 
,years selected for the purpose of comparison. . As I have said, a railway 
c.epends for its financial results entirely upon the state of trade in the year; 
that is to say, it depends upon conditions entirely beyond its own control. 
Kow, the first year taken for the purposes of this comparison is 1913-14. 
That was a year of record trade, record prosperity. The other years taken 
,are 1921-22 and 1922-23. Those are years when India is in a trough of 
pest-war depression. Now, let me prove that assertion. I will take as 
my criterion the import and export trade of 1921-22, as compared with 
the import and export trade of 1913-14. I have just got a proof copy of 
the Review of Trade for 1921-22. In that Review of Trade, the trade of 

, -that year has been re-valued at the prices in ~  Now what does it 
'sbow? It shows that there has been a drop in trade amounting to 121 
-crores of rupees. Again in 1919-20, there was a decrease in trade, as com-
pared with 1913-14, of 128 crores; in 1920-21 a decrease of 113 crores. 
Now there you see the first explanation. You take one of the worst years 
you ever had, judged by the volume of trade, and you take one of the best 
years you have ever had, you lay the figures side by side, you hold up your 
hands in horror and say, • how shocking!' It is not fair to the railways; 
nor does the story end there. Not only, as I say, are we in a trough of 
post-war depression, but also we are in the throes of rehabilitation. Every-
body in this House knows that during the war years the Government of 
India took everything it could out of the railways and put nothing back. 
'The consequence is that we are faced now with arrears of maintenance and 
arrears of renewals. Moreover, we have to buy the materials for that 
maintenance and for those renewals at topmost prices. Mr. Ginwala talked 
ahout the drop in prices. But we do not get the benefit of that drop in 
prices for a year or 18 months. We are passing into use now materials 
brought when prices were absolutely at their highest pitch. And what does 
that mean? Let me give you one instance. In "1913 the price of a ton 
of finished steel in England was 113 shillings, at the end of 1920 it was. 
359 shillings: and it is the same with every other material. Sleepers have 
gone up, from Rs. 4 for deodar to Rs. 8-8, sal sleepers Rs. 5 to Rs. 8-8; 
rails, in 1913 Rs.130 a ton I think, now Rs. 158, and so on with all ~ l  
and finally during the war, as everybody knows, the purchasing price of 
money decreased, with the result that there was an immense increase in 
the wages Bill. So there you have got your first explanation: arrears of 
renewal and maintenance to be completed, with materials purchased at 
topmdSt. prices; a heavy increase in the wages Bill, combined with a period 
of !!Teat trade depression. Is it SUrprisilW that if you compare the figures 
,if these-last two years to the figures of 1913-14, a year of record prosnerity, 
the results appear somewhat startling? But is that peculiar to Innian 
Railways?, Certainly not. I have here an extract from the report of a 
speech made bv the Chainnan of one of an important Rritish Railway 
'Companies. What he said was this speaking in the year 1922: 

.. The volume of traffic both in paRsengers and goods was smaller than in 1913 
and there was a corresponding r .. duction in train mileage. Our working costs had 
risen to more than double the 1913 costs." 

'That is precisely lNhat has happened in the Indian railways. In l"aragrapn 
1 of the Inchcape Report it is stated that the working expenses have gone , 
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ur !:linea 1913-14 by 131 per cent. If )'ou exclude our programme revenue 
~  that is our special expenditure from revenue upon renewals, the 
figure is 114 per cent. 'I'hat is roughly what has happened to Hntish Rail-
'ways according to this Chairman of one of the impo,rtant British Railway 
'Companies, namely, that the working cost had gone up to more than double. 
If you apply the same method to the accounts of that company, if you 
point out that their train mileage had decreased considerably and their 
working expenses had gone up by double, you get very much the same 
x('sults as the Inchcape Committee has brought out against the Indian 
Railways. Now, taking a broad view, has the management of our Rail-
ways been so disgraceful as Mr. Ginwa.la· would make out? As I have 
said, you cannot take Railways and judge them by the working of single 
.years; you must judge them over a series of years, Now, what has India 
made from Railways in the years since 1916-17? It has made a net revenue 
of over 46 crores of l'llpees. In the last three years naturally we hlWe not 
of'arned our interest, we have not covered our interest charges. The figures 
gIven in this report are wrong, because in 1921-22 it shows a loss of 9 
-crores of ru,Pees; but it is not a real loss. You took 6 crores out of the 
l\ailways in the shape of surtax. It came out of Railways. So, if you take 
that 6 crores, your loss that year was 3 crores. This year it is It crores, 
.and next year we hope it will be smaller still. We hope to cover our 
ir..terest Marges and get a little more. Over this series of years the Indian 
Railways have been paying the Indian tax-payer a net revenue of 6 per 
-cent. Is that so bad? Compare then the operating ratio of these Indian 
Railways with the operating ratio of Railways in other countries. I have 
the figures here. Now, Sir, the operating ratio of the. Indian Railways in 
1921-22 was 80 per cent. If you give us credit for surtax you took out 
~  us it is 75 per cent, In 1922-23 it was 72 per cent. In 1923-24, we 
hope to bring it down t.o 69'5 per cent·. In 1920, the operating ratio for 
the 

Canadian Railwavs was 
English R l ~ 
France, Northern Railway 

- Eastern Railway 
Paris-Lyons-Mediterranean 
State Railways generally 
Belgian Railways 
Italian Railwavs 
Norwegian Raiiways 
South African Railways 
Japan Railways ... 
New South Wales 

97 
98 

140 
121 
115 
15.7 
135 
137 
102 

78 
65 
73 

per cent. 

" 
" 

" 

In 1921 the figures are almost equally startling. 
Canadian Railways 92 per cent. 
United Kingdom Railways ... 104 

Mr. B.. S. Kamat: Are the amount of comfort and facilities for third 
elass passengers just the same? 

The Honourable Mr. O. A. Innes: :French Northern Railway 109 per 
'Cent. I have shown that in our working for the last six years we have paid 
'fj per cent. If you judge us by our operating. ratio compared with the 
·operating ratio of the Railways of other countnes, you find that we are 
better than most· of them. If you take into consideration the· fact, a8 
I said now, that during a period of trade depression we have got to' spend 

- . 
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money . on the recommendation of' our expert Committee, the' Acworth 
Committee, on the rehabilitation of the railways, if you take this special, 
expenditure, if _ you take into account the enormous increase in the price 
1)£ materials and the enonnous increase in wages and salaries, you find that 
the case against the Indian Railways is not nearly as black as Mr. Ginwala 
would have it. 

Now" Sir, we come to the actual recommendations of the Inchcape Com; 
mittee. I will deal with Mr. Ginwala later on. Their first recommenda-
tion is that steps should be taken to curtail working expenses. That 
recommendation is made in paragraph 22 of the report, and it is suggested 
that at least a saving of one ClOre should be effectea. This is what they 
say: 

.. We recommend that a further saving of at least Rs. 1 crore should be effected in. 
salaries and WAieS in 1923-24." 

I do not mean to say that there is no scope for reduction in wages. I 
do not take that attitude. We are prepared to do our best to make these 
reductions. But I should like to examine the arguments on .WhlCh they 
have based their recommendation. In paragraph ~ l they give a statement 
or the staff. They show increase in that staff, and they also make a 
mistake. They say that the increase in the technical and industrial staff 
is 33 per cent. If you, examine the table, you find the increastl in the 
technical and industrial staff is only 27 per cent. On the one hand, there· 
fore, you have got an increase in staff amounting to 27 ~  cent. On 
the other hand, you have an increase in passenger traffic amounting to 
21 per cent., increase in your goods traffic, whICh taken in bulk only amount 
tu 8 per cent. If you take goods traffic in tenns of ton mileage, the 
increase is 41 per cent. In addition you have got a very large increase in 
your Capitnl expenditure, a very large increase in your programme revenue 
expenditure, necessitating obviously increased staff. You have'more Capital 
expenditure, more works going on and therefore it means more stHff. 
'I'herefQre, the argument as it stands is not particularly a strong one. 
Stress is also laid on the fRet that the Agent nf the Great Indian Peninsula 
Railway has recently effected a reduction of 50 lakhs. I should Jilee to 
infonn :hfr. Ginwala that the reduction has alreadv been carred out in the 
Budget. Well, Sir,· I am very glad to see that - the Agent of the Great 
Ix:dian Peninsula Railway hflR effected that reduction. for the working of 
the Great Indian Peninsnla Railway as judged by its operatini rnt,io is 
certainly more extravagant than that of other lines. Judged by the figllres 
fl)!' 1921-22, the Great Indian Peninsula operating ratio- Wflfl the ~ ~  of 
all important lines in India. hig-her even than the North-Wpster.n Railway 
in spite of the special circumstances of the North-'Vester.n Railwav ~  
extends over a very large area. In 1922-23 Hie operating- rnt;o' of the 
G..reat Indian Peninsula. the ordinary working ~  ~ l l l  nro-
gramme revenue expenrlit·ure was hhrhprthlln nnv other bi!! railwRY. This 
year they have got it down. thou!!'h it is still hiO'h. Thereforfl. thp ar"'\1-
ment based upon the increllSe of staff. which I have exp1Ainfl(J. ~ l whllt 
the Greltt Indian Peninsula has been able to do. is not A nariicu1arlv stmT1O" 
one. Still. as I hf'lve flaid. we are nrenRreii W exnlore eVflTV 'T'nq,,:}"l; 
avenue. and I do not wish ~ he misun(lprstooo. Thprfl pre In/mv vAlllRh1e 
suggestions in this Report ~  we will examine fino follow UP lit'! c1nt'l"ly 
a" ever we can. but we- Cf'lnnot unoertl!.ke t.o mAke too rRnid. too BUIMpn 
and ton Mastin ~ in mRtters of stAff. I Rm 11'1,,(1 to SPV, fI;-"e 
thestn"ke on the,East II ~  Railway last year, we have had. a very quiet 
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'Year on the railways. But we have had signs of trouble on the Bengal 
Nagpur Railway owing to reductions of staff, and we have just had a 
plOtest from the Great Indian Peninsula staff against the reductions made. 
It is a specially delicate subject on which I do not want to say too much, 
but the House must realise that drastic and sudden reductions of staff may 
have very undesirable results on the railways. That is why we have only 
made a reduction of half a crore in the ordinary working expenses because 
we have to allow for time to carry out this reduction . .. . 

, Rao Bahadur T. Rangacharlar (Madras City: Non-Muhammadan Urban): 
H ow much has been allowed out of one crore? 

The Bonourable Mr. C. A. Innes: Half a crore. Then I come to this 
I,rogramme revenue expenditure. I would like the House to remember 
'(hat early last year, in 1921, we had an elaborate examination of our 
Ir.dian railways by. special committee containing many railway experts, 
who spent over a year travelling about India examining the subject and 
writing a report which generally commanded very great respect through-
cut the country. On the one hand you have got to remember that you 
had that expert report written after a very long inquiry in the country. 
On the other hand you have got a Committee of six very distinguished, 
very authoritative business men devoting just the small fraction of three 
months to the subject of railways. What was the whole burden of the 
Acworth Committee's Report? 'l'he first point the Acworth Committee 
made was that even in 1913-14 our railways were totally inadequate to the 
lll'eds of the country. They pointed out that in 1921 the position had 
become ever so much worse. The whole of Chapter II of this Report 
contains extract!:. of evidence from all parts of the country complaining of 
the paralysing effect upon trade of the inadequacy of our railway system. 
In one case there was a complaint that enormous losses had been incurred 
in Calcutta because seeds ctmld not be moved up by the East Indian 
Railway to fulfil contracts; and there have been complaints of that kind 
from ev,ery part of the country. The Acworth Committee found that this 
was due to two causes. In the first place the railways had not looked far 
enough ahead. In the second' place the Government of India had starved 
the railways during the war and had not taken the necessary steps to keep 
the railways up to the ,mark and to put in a proper amount of renewals. 
Let me read what the Acworth Committee said (page 30): 

"There are scores of bridges with girders unfit to carrY train loads up to modem 
requirements; ther& are many miles of rails, hundreds of engines, and thousands of 
wagons, whose rightful. date for renew'u is long overpast." 

They go on to say that what the Government had done by not provid-
ing money for these renewals was merely to postpone the expenditure. 
It was a liability which would have to be faced. Well, Sir, we considerea 
this subject most carefully last year and I thought that the policy of the 
Government of India, a policy inaugurated, I thought. with the full 
approval of this House, was that we should make a real effort to overtake 
these arrears, that we should make a real effort to put our railways into 
proper order, to rehabilitate them, to make them fit 'not only to carry the 
traffic at present, but -also to make them fit to carry the traffic of the 
future, and that is what we are trying to do. That is the policy which we 
are now engaged upon. It may be that we have made mistakes with 
particular railways. It may be that we have been too e,nthusiastic in some 
respects, but the whole policy which we undertook, I say with the approval 
of this Assembly, ,was .to make a real effort. to effect these renewals as 

• 
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quickly 1\S we could and to bri;:}g these railways up to the mark, and 
that is the policy on which we are now being attacked, not by the Inchcape 
.Committe-e mind you, but by Members of this House. The first sugges-
tion they make is that we should distinguish between unremunerative 
railways and remunerative railways. That seems to me a somewhat 
doubtful proposition. Naturally it has been ~  with great respect 
since it comes froln this very authoritative Committee. But I do regard 
the proposition with a certaii1 amount of doubt. It is no use quoting to 
me lhe experience of England ill this matter. England has its railways 
converging on London and running out to the various ports. In India the 
thing is entirely different. Our r:..ilways depend on each other for ·their 
trade. The East Indian hands over to the Great Indian Peninsula at 
J:ubbulpore, and the Great Indian Peninsula hands on to others. They 
are all exchanging traffic between one another. Shall we say some of 
these are remunerative and there we will put money into them and not into 
the unremmierative railways? Wvat is the result going to be? Let us go 
back to history and look at it in. the light of what happened in 
the war. This Chapter II of th,: Acvmrth Committee's Report is full 
of complaints from one Tailway that the other railways could not receive 
traffic from them. I will just quote one instance. It is an instance I 
may maKe use of later. On the Great Indian Peninsula Railwav, which 
figtires largely in this Report, "inwards traffic from the East Indian. 
Bengal Nagpur, Bombay, Baroda And Central India, Madras and Southern 
Mahratta, Nizam's Guaranteed State and other railways is restricted at 
] 5 junctions to form 600 to 30 wagons daily." .' 

That is to say YOU would have the East Indian rehabilitated, able to 
carry its maximum' amount of traffic, and yet the ,Great Indian Peninsula 
unable to take over its due quantity of traffie from the East Indian, and 
unable to hand to the East Indian the amount of traffic it can carry. That 
is the first point I want the House to remember. And the seconq point 
is, I would like to follow up Sir Montagu Webb's suggestion about the 
North-Western Railway. That railway is being condemned in this Repor'S 
as an unremunerative railway. In 1913-14 the North-Western Railway 
carried 1,300,000 tons· of wheat and it carried that,. wheat a long distance 
mostly to Karachi. In ~  the North-Western Railway carried 500,000 
t{)ns ~  wheat snd it carried that wheat only short ~  most of it to 
other railways. That is one of the reasons why the North-Western Railway 
it; not doing very well at present. Take the Eastern Bengal Railway. In 
1913-14 the Eastern Bengal Railway carned over 1,100,000 tons of jute. 
In 1921-22 it carried 300,000 tons of jute less due to reduction in the 
cultivation of jute. Sir, I think I have shown. that the suggestion that we 
should treat certain railways as unremunerative is a suggestion which is to 
be approached v;-ith a certain arne unt of care. Then we are up against 
the practical difficulty in this matter that it is extremely difficult to make 
a sudden cut in programme revenue expenditure. This programme revenue 
expenditure is being carried on in accordance with a programme which has 
been .sanctioned. A good deal oj material which was ordered last year 
v,-ill arrive this year and will fall due for payment, The first preliminary 
allotment was made to railways as far back as November because we had 
to give them, in accordance with the recommendations of the Acworth 
Committee,,·as much time as pOf!sible. We do not know what our actual 
ccmmitments 'are compared with the l1Jl1ount provided in the budget, so it is 
very difficult ~  us, It is taking a risk even to make this cut of 21 crores 
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from programme revenue expenditure because we cannot say exactly what 
our ~  are. We may be able to cut down this expenditure, but 
it is a very serious thing to do. As the Acworth Committee pointed out, 
capital expenditure and revenue expenditure are inextricably mixed ~ 
if you cut down the programme revenue expenditure too much you may 
not be able to make full use of your capital expenditure. You may have-
IGcomotives or whatt)ver it may be arriving and may be unable to put them 
on to the'line because we csnnot rrovide the necessary revenue expenditure. 

R"ao Bahadur T. Rangachariar: May I ask wp.at your revenue ~ 
gramme now is. You budgeted for 111 crores. 

The Honourable Kr. O. A.. Innes: We have taken off 21 crores. 

B.ao Bahadur T. Rangac:hariar: It is now only 9 crores. 

The Honc,urable Kr. o. A.. Innes: That is right, the same as recom- • 
mpnded by the Inchcape Committee. 

B.ao Bahadur T. Rangac:hariar: The Committee recommended 9 crores 
and you hav") adopted that figure. 

The Honourable Kr. O. A.. Innes: Yes, I have tried to deal as well as 
1 could with certain general aspects of the problem raised in the Inchcape 
Committee's Report. Let me come now to Mr. Ginwala's amendment" 
and I hope, Sir, you will excuse me if I go beyond my time. Mr. Ginwala's 
speech, if I may venture to say so, is an almost entirely cynical speech. I 
felt gl'e'ltly in doubt as to whether I was intended to take it seriously or 
not. Let m'3 quote just one phrase from the speech. He, said that the 
Itlchcape Committee consisted of very prominent business men. He went 
Ol' to say th.1.t they knew what they were talking about and then he pro-
ceeded to say but they forgot to say it. Now, Sir, the Greeks had an 
expression which exactly summed up that remark of Mr. Ginwala's .. It 
was called an oxymoron, and I will explain it later to Mr. Ginwala. Does 
anybody 10 this House suggest that this business Committee, composed of 
Lord Inchca,:> e, notoriously one of the greatest business men in the world, 
and 5 of our leading business men in India forgot to say what it really 
LJeant? Surely the House, Sir, will see it is nonsense. We have carried 
out to the very best of our ability the recommendations of the Committee. 
We have fallen half a crore short, I admit, because we have to allow for 
lag,' but I should like to say that, though we have carried these reductions 
out, we have done so with great hesitation, because we are extremely 
doubtful whether it is practicable to cut down the staff as suggested by the 
Committee &Ld whether it is actually ~ l  to 'reduce the revenue 
el:penditure 1n view of commitments already existing. However, we have 
done our best. Does anybody in this H0use suggest that we have got 
to go beyond this and deduct 'over al'lother 4 crores? On what ground? 
Mr. Ginwala suggests in the first place-I ·'lm ·not sure that I understood 
this-that, '1: t cause our revenue this year was less than we expected, there-
fore, there ot.ght to be an automatic reduction in our working expenses. 
Next year, we: hope to get a revenue much pigger than our revised estimate 
of revenue this year, and Mr. Kamat has suggested that it might go up to 
100 or 101 crores. If it does go up to 100 or 101 crores; then on Mr. Ginwala' s 
algument we ought to provide a very much larger sum fur working expenses. _ 
(A Voice:." That is our only hope for it to go- up. ") Then hesuggeated that • » 2 
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we could get Ii crores out of reductions in staff, that is one crore recom-
mrnded by the Committee and 50 lakhs already proposed; as he put it, 
by the l~ of the Great Indian Peninsula Railway. Well, Sir, the 
Agent of the Great Indian Peninsula Railway has already made that reduc-
tion of 50 lakhs in his budget for the coming year. Then, Sir, ~  Ginwala 
suggested that we should effect another large reduction in fuel. We have 
already ~ an arbitrary reduction of one crore on the revised estimates of 
last year. Hue again ~  Kamat tells us that we are going to have a very 
large increase of trade and traffic; that again means a very large increase in 
our fuel expenditure. As regards this fuel, you have got to remember that we 
are bound by contracts. We have got to pay the price-in those contracts, and 
fuel does not offer very much scope for reduction unless we can effect econo-
mies. Here, I should like to correct a mistake in the Committee's Report. 
They said that we did not take steps to watch the consumption of fuel in our 

• kcomotives. That is not correct. I understand from Mr. Hindley and 
from the Chier ~ l Engineer, Railway Board, that the consumption 
of fuel in locomotives is checked most carefully and that the increments in. 
the pays of drivers depends upon economy in their consumption of coal. 
Then again Mr. Ginwala said that the drop in prices ought, to be able to 
lead to a very large reduction. I have just explained that we do not get the 
benefit of that drop in prices for a very considerable period. It takes from 
a year to 18 Dionths to get our materials out from Home, and we are now 
1"('ceiving :na1-erials which were purchased at the very high prices of a year 
.Jr 18 months ago. ~  GiI\wala also made great play with paragraph 12 
{)( the Report. He drew a picture of the Railway Board forcing upon an 
wlwilling Agt;nt expenditure which had no right to be incurred. Well, Sir, 
the facts of that case are these. The Great Indian Peninsula Railway, as 
I have just explained, has been allowed to get into rather a bad state, I 
will not put ;t higher than that. I have already read out a paragraph fr:om 
the Acworth Committee's Report which showed that at 15 junctions ·the 
tJ&ffic had to be restricted owing to the lack of capacity of that line. We 
Know that the line is not in good order; we know also that the Great Indian 
Peninsula Railway Company has not got very much longer to live and 
naturally the Company under these circumstances-I am not accusing the 
Company of anything-look more to getting revenue than to keeping their 
line in good repair. Surely it is the business of the Railway Board to see 
that a line which is our property is kept in good condition. In this parti-
cular case I huve no doubt at all that it was a fair difference of opinion. The 
Agent thought that this particular line could be propped up so as to last for 
R further period. The line was inspected by our Senior Government Ins-
pector and he was of opinion that it ought to be renewed. One of the 
Members of the Railway Board also went over it and the Railway Board 
for technical reasons definitely thought that the line ought to be renewed. 
That is the '\\ hole secret of that particular paragraph of the Report. I 
sLould 'like to challenge the statemeIU; that it is not the proper function of 
the Railway Board to ~  on expenditure against the advice of the 
Manager and Engineer of a railway. It is the proper function of the Board, 
1 say, to see that the Agents and Engineers of Company Railways maintain 
<>ur property in good condition, and I am quite sure that I will have the 
whole House behind me in that remark. 

Well, Sir, I am afraid I have detained the House a very long time, but 
1 hope that, in the circUDllitances of this case, the House will excuse me, 
;8nd I do hope also that the House will not insist upon this further reduction • 
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or 4 crores. We have done our very best to carry out the actual recom-
mendation mude by the Inchcape Committee with reference to the budget 
of the coming year and I say that it is perfectly useless for Mr. Ginwala or 
fer anybody dse to get up now and say " the Inchcape Committee did not 
mean that; ibey meant you to take off another 4 crores". We have carried 
out their reduction; we are quite prepared to follow up their other sugges-
ti(.ns for ~  and we may be able to effect economies; but I must say 
,definitely that we could not accept responsibility for another reduction of 
~ crores. "'lith 'reference to what Mr. 1;hahani said, it is perfectly true that 
tbis House has a right to make that cut if it so pleases. And I do hope 
that the House will not think that we in any way resent the criticism we 
get on these budget Demands. We do not. We value them very greatly. 
On the other hand, it is we, it is Government who has to take the 
rt-sponsibility. I am advised by the Chief Commissioner-and he has. 
examined the question most carefully-that we could not possibly run 
the railways if this extra 4 crores is cut out. It would not be a real. 
reduotion of the deficit and I do hope the House will not put me 
again in the difficulty they put me in yesterday. ~  they put me 
in the difficulty of refusing me the money which I know to be necessary 
for the administration of the Customs Department. What am I to do 
there? Am I to go to His Excellency the Viceroy and ask him to restore 
it? I hope the House will not put me in the same difficulty in this matter. 
I think they will realise that we, on the Government Benches, have tried 
t;:, co-operate with the House during the last three years; and I do put 
it to the House that tpis motion moved by Mr. Ginwala is not a motion 
which should be accepted by the House, and that if the motion is accepted 
bv the House, I do not believe that it can be carried out, and if it is carried 
oilt, it means, in the first place, that train services will, probably must, be 
cut down; Slid, in the second place, we are almost certain to have the 
gravest possible labour unrest all over the railways by the immense reduc-
tion in staff which the making of this cut would necessitate. In these 
circumstanc8s, Sir, I hope the House will reject this amendment. 

Rao Bahadur T. Rangachariar: Sir, I am in a somewhat difficult position 
even after the elaborate explanation of the Honourable Mr. Innes. I quite· 
realise that he was in a difficult position as he had to defend the Railway 
Board against the Inchcape Committee's Report and the criticisms founded 
thereon. What we are now immediately concerned with is t.he Budget for 
1923-24. I should have received considerable help in forming my own 
opinion if the Honourable Mr. Innes had told us under this head and this 
head the Incheape Committee made this recommendation; we have carried 
out that recommendation to this extent under each head, and under the 
other heads we are unable to carry it out, or how far we have been able to 
carry out, their recommendations. It is that aspect of the question on 
which I would like to have information. Probably in the lengthy ex-' 
planation he had to give he forgot this point with which we are now con-
cerned. I think Mr. Ginwala and the Honourable Mr. Innes are at cross 
purposes in this matter, due to a misunderstanding perhaps of the Inchcape 
Committee's recommendations. As we understand those recommendations, 
they have recommended a cut of 4·59 crores irrespective of the 3 crores 
recommended under Programme Revenue and also the 1 crore they recom" 
mend under Establishment, They recommend 1 crore addition under 
Establishment; and they recommend 3. crores reduction in the programme 
of revenue alld expenditure by bringing it down to 9 crores from 12·50 crores_ 
We also understand that they recommend a !:laving of 1 crore under FueL • 
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The Honourable:Mr. a. A. lImes: We have done that; that is ce.rried out. 
Bao Bahadur T. :B.angachariar: We should like to know how the 4·59 

crores recommended by the Inchcape Committee is made up, what it 
comprises; and there are also other paragraphs in the Report which make 
-certain recommendations which we fear have not been carried out and are 
not included in the 4·59 crores. If the 3 crores are included in the 
4·59 crores; if the 1 crore under Establishment is included in the 4'59 
crores; then what is really the retreq,chment that has been effected? What 
about the Fuel 1 crore? 

The Honourable Mr. a. A. lImes: That is carried out in the Budget? 

Bao Bahadur T. Rangachariar: What about the 3 crores and the 
<lther It crores, including the Great Indian Peninsula Railway, which with 
1 crore under Fuel make 5t crores. There are also other savings which 
they expect under stores and other things. All this must be more than 

• 4'59 crores. So we are in this difficulty. I have been very carefully read-
ing this Report Iud I have not been able iO'make 'out how this 4·59 crores 
is made up; what they have taken into account in arriving at this figure. 
There are several paragraphs in the Report which recommend further reduc-
tions, but we fear these have not been taken into account. If that can 
be explained', probably this misunderstanding of which I spoke will dis-
appear. This recommendation of ~  Ginwala is not a recommendation 
made at random. We think we are carrying out the recommendations of 
the InchcapeCommiitee, and if we really are ~  that we are not 
carrying out the recommendations of the Inchcape Committee, it is better 
that the House should. be informed in that matter. 

I may draw the attention of the House to this paragraph at page 80 of 
the Retrenchment Committee's Report; 

" We have discussed. this Report with the Chief Commissioner of Railways who 
accepts the conclusions of the Committee in the present circumstances. Rednctions 
in the Railway Budget are unavoidable. Naturally we may find it convenient in 
working. up to them to make certain alterations in the method of arriving at them 
and this, we quitfl realise, he is in general agreement with many of our recommenda-
tions." 

So that I did not expect this outburst of criticism on the part of the Honour-
able ~  Innes against the Inchcape Committee's recommendations when 

~ we find the Chief Commissioner was in agreement with them. And in fact 
they proceed to say; 

"The Chief Commissioner was good enough to say that he considers the Report 
extremely valuable." 

The Honourable Mr. a. A. Innes: I said that too. 

ltao Bahadur T. ltangachariar: With that certificate from the authority 
responsible for the running of the railways, I was rather surprised at the 
criticism levelled at this Report by the Honourable Mr. Innes. In fact, 
my Honourable friend relied a great. deal on the . Acworth Committee's 
Report, but I find that two of ~  were Members of both Com-
mittees, and therefore they could not have forgotten what they wrote as 
Members of that Committee. We on the other hand are inclined to attach the 
greatest importance to the recommendations made by the Inchcape Commit-
tee. We are trjing to see if we can balance the Budget. That is the plain 
truth. We have got to reduce the Budget by hook or by crook, so long as it is a . 
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straight crook-not by misunderstanding each other; we do not want to 
misunderstand each other. Let us understand the facts correctly. -

Now, Sir, one other matter I may mention, and it is this. Last year 
we were asked to vote 73,67,00,000 for the working expenses of the rail· 
ways. The voted expenditure was Rs. 73,67,00,000, and the non-voted 
expenditure was Rs. 20,96,00,000 whereas under the voted head we were 
asked to vote 6! crores more than what was actually needed. If Honour-
able Members will turn to pages 2 and 3 of the revised statement furnished 
to us .a few days ago, Honourable Members will see that in column 9, page 
3, the amount actually spent out of the amount voted by us is 
Rs. 6,61,00,000,-that is less than what we were asked to vote. Why was 
that extravagant estimate made last year? On the other hand, I find under 
the non-voted. expenditure, they have increased it by 6 crores, because from 
20 crores they have increased it to 26 crores. . They seem to be budgeting 
extravagantly in the Railway Department when they ask us to vote more 
than what is really-needed for expenditure. I therefore think on these points 

a clear explanation is needed; otherwise I should be bound to· 
1 P.M. support the motion for reduction . . 
Oaptain E. V. Sassoon (Bombay Millowners Association: Indian Com-

merce): Sir, I would like to preface my remarks by saying that I do 
not support Mr. Ginwala, partly because I do not quite understand his 
figures, and- partly because I, like him, have a great deal of respect for 
the members of the Retrenchment Committee, and I do not think that 
had a further cut of 4 crores been justified they would not have made 
different recommendations to what they did. I rather follow the lead in 
this case of Mr. Kamat who suggests that we should follow the recommenda-
tions of this Committee. I understand from what Mr. Innes has said that 
the Government are prepared to do that. If I am right in my calculations 
the Inchcape Committee suggested that a sum of Rs. 64 crores should be 
~  for the provision of working expenses including surplus profits 
and if I am right I gathered that the budget to-day has made a cut. of 50 

'lakhs less than the recommendation of the Inchcape Committee; that is 
to say, they have reduced the Inchcape cut by half a crore, roughly speak-
ing. But I would like to draw the attention of the House to the remarks at 
page 77 of the Inchcape Committee Report in which they point out that 
they think that much greater reductions .can be effected in the near future. 
and I therefore am not satisfied that it would be impossible for the railway 
-administration to make further reductions to counteract this lag and my 
feeling therefore is that the .Inchcape Committee's recommendation as it 
stands in the Report and a.s I believe will be given effect to by a motion 
of Mr. Kamat, would probably be the practical solution of the wishes of a 
number of Members of this House. Now, Sir, the Honourable Mr. Innes 
complained bitterly that it was not fair to judge two yeats separated as 
widely apart as 1913-14 and 1921-22, and I think he rather unfairly criticised 
the Report and Mr. Ginwala for doing this. But I am sure that the Report 
has in no place suggested that the cost should be the same as in 1913-14, 
and I do not think I understood that Mr. Ginwala suggested that.we should 
have the same working expenses as in 1913-14. These figures have been 
simply put down as a guide, and all the members of the Committee and 
all Members of this House fully realise that we cannot possibly expect. to 
work at the same rate of expenditure as in 1913-14. Now, the Honourable 
Mr. Innes asked that we should treat these railways as a commercial con-
.cern. I, Sir, am more than ready to deal with the subject on those lines. 
I am prepared to criticise the railway management; not only as regards 
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[Captain E. V. S88soon.] 
state-managed lines, but also as regards -company-managed railw:ays-I shall 
do so on commercial lines. One of the points laid down in this report is. 
that there is a large surplus, an unnecessary surplus of stores. Now, Sir,. 
all business concerns during the war had to carry big surplus of stores. It 
was necessary because one did not know when one could get renewals. 
but directly we knew, the war having ended,. that we could get normal 
supplies, I think that most carefully managed business concerns reduced 
their orders for stores so as gradually to work off their stocks. I know that 
in my own concerns I have been doing this dming the last three or four 
years. I suggest, therefore, there was no reason why the railway adminis-
tration should not have done the same and should not therefore be in a posi-
tion of carrying surplus stocks of stores, of which I understand from the 
Inchcape Committee Report, the present price is· 50 per cent. below the 
book value of the stores. That is one of my criticisms. 

Another of my criticisms is that though I am fully in agreement with the 
rehabilitation of railways I am also fully in agreement with the recommen-
dation of the Committee which states that we should repair as much as 
possible instead of renewing as' much as possible. Sir, in this connection 
only yesterday I was asked by a very charming lady to explain to her the 
points at issue in the railway demands in the budget. I did so to the best 
of my ability and she then replied to me .. Oh, I understand what it is; the 
Indian railways are rather like me; I would like to buy new silk stockings, 
but I have to darn them." I think that that is a very good description of 
the position of the railways in India; we would like to buy new silk stockings. 
but we cannot afford to, and therefore we must darn them; we would like 
to renew, but we cannot afford to and therefore let us repair. Sir, in my 
business I have been doing this; instead of renewing my machinery I have 
been repairing it. I am glad to say that my policy has been successful. . 
Only three days ago, when I was in Bombay, a machinery manufacturer 
was going tlirough one of my mills, and I showed him a department the 
machinery of which was 30 years old and asked him whether he considered 
that I ought to scrap that machinery and give him an order for new machi-
nery. His reply was "You would be a fool if you' did, because although it 
is true that the new machinery would be a little more efficient than your 
repaired machinery, it would only be 5 per cent. more efficient· and this 
30-year old machinery of yours will be able to give you good service for a 
large number of years." Now, Sir, when the Honourable Mr. Innes drew 
attention to the point raised by the Retrenchment Committee whether an 
Agent should repair or renew a portion of a line. he maintained and quite 
rightly that the Railway Board should control the Agents. But, Sir, I 
consider that if the Railway Board insists on renewing a line when repairs 
would make that line carry on efficiently and effectively for another 1.', 
years, which I believe is the time mentioned in this Report, then I would 
challenge the wisdom of that Railway Board in insisting on renewals. 

The Honourable Kr. a. A. Innes: What about restrictions on the traffic:' 
Captain E. V. Sassoon: I understood the Honourable Mr. Innes to main-

tain that a line was in a very bad state. If you have got 15 years more b,-
repairs, you can always arrange to make the renewals spread over the last 
portion of, the 15 years for portions of the line that are entirely worn out. 

Now, Sir, another point that the Honourable Mr. Innes mentioned, I 
think, in criticism of Mr. Kamat's remarks was that we should not com-
pare the two yllars, because one of the two years was a boom year and 
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the other was a very bad year for the trade. I think that a railway admjnis-
tration which, I take it, prides itself on being rup. on commercial lines. 
should have the business foresight of commercial houses and try to antici-' 
pate what the future is going to be like. If the l ~  
anticipates a good monsoon and extra trade, I do not thlIik, 8Ir, that we 
would grudge it a supplementary grant later on, if it could show that the 
profits were coming in. On the other hand if it does not consider that w€ 
are going to have an increase of trade what is the point of increasing the 
carrying capacity of our railways at a very high cost, at a particularly high. 
cost because as the Honourable Member has pointed out the prices of 
materials are still very high? I am not ordering new machinery to-day 
unless it is absolutely necessary, because I consider that prices will drop. 
Why, therefore, should the Government do so for its railways, unless it is 
convinced that the increased expenditure will bring in a profitable return?' 
and in that respect I would like, Sir, to join issue with Sir Montagu Webb 
as regards the North-Western Railway. If he will turn to page 75 of the 
Inchcape Committee's Report he will see that the reason why the Com-
mittee does not encourage further expenditure on the Railway is because 
it did not appear to them that the economy to be ejIected by the use 01 
large engines would be sufficient to justify the heavy expenditure which is 
apparently necessary to bring the line up to the required standard. Let 
the North-Western Railway, whether by wheat or any other traffic, show' 
that that expenditure is justified, and I for one would be prepared to agree-
to it, but if it is not justified then, I think, it should quite rightly be-
abandoned. 

Sir Montagu Webb: The Inchcape Committee apparently forgot all about 
ihe wheat export traffic. 

Captain E. V. Sassoon: If the Agent who does not appear furtb.er up 
in that paragraph to be very enthusiastic about extra expenditure, if the 
Agent who is the man on the spot, and who is the executive officer of the-
Railway and who does know about the wheat traffic, copsiders that there 
is likely to be a sufficiently large import of wheat into Karachi at the parti-
cular time which Sir Montagu Webb has in mind to justify the capital ex-
penditure in these engines, let the Agent come forward and say so to the-
Railway Board; let the Government ask us for a supplementary grant. 
and I think this House will grant it. Let us run these Railways as com-
mercial concerns. If the extra expenditure will bring in extra profits, let 
us agree to it; if not, let us postpone it as would be done by any commer-
cial house. Sir, that is the line on which mv criticism of the Government 
['.nd the Railway Administration is based. And. Sir, althouO'h, as I have 
:aid, in prefacing my remarks that I do not propose to follow'" Mr. Ginwala 
b.ecause I think that -his cuts are excessive, I do propose. when the proper-
tIme comes, to follow Mr. Kamat into the lobby and insist on the Inchcape 
Committee's recommendations being carned out. . 

Mr. N. M. Joshi (Nominated: Labour Interests): Sir, the motion for-
reduction proposed by my friend. Mr. Ginwala, technicallv is a motion for 
reducing the voted portion of the Demand. But I submit to the House. that 
when Government tries to give effect to the reduction which the House 
may sanction, Government is not 'restricted to make the reduction only jn 
the voted portion of the Budget. I shall therefore at the outset draw the 
attention of the Hruse to some items in the non-voted portion of ~ 
Railway Budget. The first item to which I would like to draw the attention 
of the House in the non-voted portion of the Budget is that of Annuities ... 

• 
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:Mr. President: We cannot deal with Annuities- under a .motion for 
-reducing the worki1lg expenses. 

JIr. N. II. Joshi: I suppose, Sir, Mr. Ginwala's motion is ..... 
1Ir. President: 1 cali understand the Honourable Member's difficulty. 

The Honourable Member may easily have made a mistake, because Mr. 
·J·inwala·s motion for reduction is printed in a wrong place; it should have 
been .. working expenses ", and the motion which he has moved is tha.t the 
Demand under the head Railway" and the sub·heading Working Expenses 
~  reduced by Rs. ·1 croms. Therefore that restricts the debate to work· 
ing expenses. 

1Ir. N. K. Joshi: Sir, I am sorry I misunderstood the point. I shall 
Drst deal with the working ~ out of the total demand. The first 
!,oint I would like b make is about the establishment charges. My Hon· 
ourable friend, Mr. Shahani, has already drawn the attention of the House 
!e the great rise in the establi::;hment charges of the several Railways. 
He has compared the establishment charges of the different Railways, but I 
Tropose to compare the present year's establishment charges of one Rail-
way with those of the previous year. The Railway which I propose to 
:take for. the l ~ of comparison is the Bengal Nagpur Railway. In 
this Railway in the last year's Budget 68 offiQers drawing Rs. 1,000 and 
,ver were "hown, whereas in this year's Budget in the same 
Railway 175 officers drawing Rs. 1,000 and over have been shown. 
There is thus an addition of 107 officers in one line. I know, 
Sir, that it may be said that all these 107 officers are not new officers. 
Some <?f them may have been promoted and therefore they have been in-
·rIuded in the list of officers drawing a salary of Rs. 1,000 and over. But 
from the Statc>ment it is ·not clear how marly of these 107 officers are new· 
recruits ana how many of them have come there on account· of promotions. 
I see however there are at least some offices which have been newly 

·created. There are 4 Personal Assistants out of whom 2 Personal Assist-
ants have not come in the list by promotion. There are some Superin-
tendents. I do not know whether they have come by promotion or not, 
but it will be quite clear that during one year in the Bengal Nagpur Rail-
way while there were only 68 officers last year drawing Rs. 1,000 and over, 
this year there are 175 officers drawing Rs. 1,000 and over. Therefore, 
this point makes it perfectly clear that the establishment charges of these 
llailways are very (·xtravagant and that they are spending a good deal of 
money out of the ~  expenses for e!ltablishment charges. 

Sir, while speaking about the establishment charges, I wQuld like to 
.make orie remark ,;"hich I also made in the course of my Budget speech, 
and it is this, that while we compare figures about establishments, we are 
in a great difficulty l:ecause we do not know whether the additional figures 
are there on account of promotIons or on. account of new appointments. 
1 therefore feel' that the Government, when they prepare the next year's 
Budget, should place the Members in a position to judge whether the 
additional posts shown there are new appointments or they have been made 
by promotions. I suggested to Government that in' order to enable Mem-
bers to cl)mpare these figures they should give us copies of the est-abilshment 
roll. Unless we are furnished with copies of the establishment rolls, we 
cannot get this information at all, and I therefore trust that Government 
will accede to my rel)uest and enable the Members to compare these figures. 

Sir, the Itonourable Mr. Innes has made some reference to the 
retrenchments made by certain Railways, and on this point also I want 



THE BUDGET-'-LlST OF DEMANDS. 3321> 

eto make OIae remark. The retrenchment made by these Railways-has 
been made mainly in the low paid staff, and there is a great cmnplaint 
both in the Bengal Nagpur Railway as well as in the Great Indian Peninsula 
Railway about this matter. I would therefore suggest to the Railway 
Board that when· they ask these Railways to effect retrenchments they 
~ l  exercise some control over them and ask them to make retrench-' 
;nents in such a way that the burden will not wholly fall upon the low 
_paid staff but at l ~ a portion of it will fall on the highly paid staff. In 
the case of the Bengal Nagpur Railway, only yesterday I asked a supple-
;nentary questIon while Mr. Agnihotri's question was being answered, whe-
ther when low paid servants were being dismissed, any of the highly paid 
.officers were also being removed. ,But from the figures I have quoted I 
have shown that. on the Bengal Nagpur Railwa.y there is not only no reduc-
tion in the highly paid officers, but while there were 68 officers dra\ving 
1\s. 1,000 and ove.r in the last year's .Budget, there are 175 officers draw-
ing Rs. 1,000 and o,er in this year's Budget. My Honourable frierid the • 
r..;hief Commissioner yesterday asked me what was the bearing of my sup-
plementary ~  I will make it clear to him. The bearing was that 
the railways made reductions in the low paid staff only. If·he had scrutin-
ised the figures, he would have found in the ease of highly paid officers 
that .the number 'had increased to more than double. (/1 1l oice: "What 
about the Great Indian Peninsula ?"o) In the case of the Great Indian 
IJeninsula also the same is the complaint. The Great Indian Peninsula 
has appointed an officer, a Mr. Heseltine or some such name, and that 
<fficer in making retrenchments has dismissed a number of low paid ser-
vants while the complaint is that he has not touched any of the highly 
paid officers. Sir, that is not the way to make retrenchment. I there-
fore think that there is Q great room for retrenchment in the case of rail-
ways in the item of supervising officers. The establishment charges have 
grown tremendously and more and more officers are being appointed and 
~  number as shown in the budget statement has been doubled in one 
year. I thereiore hope that Mr. Ginwala's motion will be accepted. 

Sir Deva Prasad Sarvadhikary (Calcutta: Non-Muhammadan· Urban): 
Sir, I have tabled a motion for a lesser cut (No. 179). Having gone 
lnrough the figures, I originally asked for a reduction of Rs. 1,71,70,000, as 
thown in the prinbl paper. But on going through the revised figures as 
;;upplied to us on Saturday last and availing myself of what Sir Basil 
Blackett told us, I have sent in a motion reducing that figure to 50 lakhs. 
H Honourable Members will please read 50lakhs for the figure 1,71,70,000, 
then my meaning will be clear. Those figures, with the marvellous plus 
and minus system brought into the revised paper, work out at 50 lakhs, 
as Captain Sassoon has pointed out, and leaves something over. 

The reason why I ask for this smaller cut is that the Assembly having 
only recently carried 'I motion.for State management I believe all the support 
that the railway administration can be given should· be vouchsafed. 
:\lthough it was my duty to take another view from some of :qJ.y friends at 
thatdehate, I am kyal enough to their Resolution to perceive that if rail-
-Nay administration is really to do what is expected of it and must be ex-
~l  of it, it ought to have a fairly free hand. Therefore I do not .pro-
I_ose to go beyond, at least for the present, ,,,hat 1;he Inchcape Comimttee 
iaid down. I shaH lead their words again: 

" The budget provision for the working ~  including surplu!\ profits .in 1923-
24 be limited to 64 crores, subjec! to . . . ." . • 
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[Sir Deva Prasad Sarvadhikary.] 
a variety of things mentioned in the concluding portion of the recom-
mendations. I do not propose for the present to go into the somewhat. 
hypothetical figures about 4'59 crores and 3'50 crores savings mentioned 
there, or undertake with Mr. Rangachariar a research into the unspoken 

"thoughts, as Mr. Gmwala put it, of the Retrenchment Committee, nor 
stop to enquire how the 4'9 crores is made up. For my purposes for the 
present it would be enough if the Government were to accede to a very 
small reduction of 50 lakhs which would enable those of us who are want-
ing a reduction of at least a crore of rupees on the civil side of the ex-
penses to suggest acceptable means for the purpose of balancing the budget. 
I do not for a moment concede that other reductions will n()t be insisted on. 
But for the present I do not think we ought to embarrass the railway admin-
istration by demandlDg more than a cut of 50 lakhs. I am perfectly sure. 
and I hope the Government .will admit, that in dealing. with large allot-
-nents like this it ought n()t to be difficult to find that sum of 50 lakhs. Sir, 
it has been pointed out that the demands have been (I do not say con-
sciously or purp()sely) inflated, but in the first presentment they were in-
flated, and l ~  on for reasons that have not been made quite clear, it 
appeared that what was budgeted for last year was not really what was 
required. And quite naturally that has led us to believe that a small cut 
A 50 lakhs will ~ at all prejudicQ the situation. Sir, when some one 
frOp()sed that a day' should be set apart for discussing the 1nchcape Com-
mittee's Report, the Leader of the House invited us to discuss the repdrt 
in the course of the budget debate. The first fruits of that suggestion 
are now before us. We have had a very animated debate and had 
retorts from both sioes of the House regarding the suggestions made by the 
1nchcape Committee. When my friend, Mr. Innes, got up I thought he 
was going to comb"t Sir Montagu Webb for .flinging the first stone at the 
Inchcape Committee. Well, Sir, some of us will have to follow suit later on, 
but on surer grounds. Here however I believe the 1nchcape Committee 
was occupying quite unassailable ground. Mr. Rangachariar reminded us 
that two members of the Railway Board were members of that Committee, 
and it is not a fact that all that the members learnt about railwav adminis-
tration and railway rnance was hurriedly picked up in the courSe of three 
months of Delhi dissipation. Far from it. Well, I know in other concerns 
that there has been corridor talk about " Commercial Commission," ab()ut 
.. Clive Street Commission", or as some prefer, the" Bengal Commission," 
because unfortunately most of the Members happened to come from Bengal 
or had their training in Bengal. Tnat does not take away from the value of 
the recommendations of the"Committee. Certainly in regard to business pro-
positions and commercial undertakings I am not prepared to enthuse to the 
extent "that some Members have done over the 1nchcape Recommendations. 
A great deal more could and should be done. Nor am I prepared to 
endorse Mr. Innes's' severe criticism to-day and give the go-by to the 
1nchcape criticisms because they happen to be adverse. Weare not con-
cerned at present as to how matters of policy which have been introduced 
in the report. which Mr. Innes criticises, are to be carried out. Where is it 
however that the 1nchcape Committep, have erred in insisting on reductions? 
That is ~  objective so far as the budget dp,ficit is concerned and I believe 
that can be met by the lower scale of cut that I am trying to put before 
the House. I do not think there ought to be any hesitation in acceding to 
the request for a cut of 50 lakhs. I do not know, Sir, what procedure you 
will be pleasett to adopt when the debate is over and Mr. Ginwala's and 
other larger demands for ~  are disposed of. I submit that my 
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ll~  ought to come last and then it will probably have a better result 

than the bigger demands. 
JIr. President: I can put the Honourable Member's motion now, if he 

wishes, as an amendment to Mr. Ginwala's in order to give the House an 
~  of expressing ~ wishes. -

The original question was: • " That the provision for working expenses under the head • Railways' be reduced by 
Rs. 4 crores, " . 

Since which an amendment has been moved to omit the words • four 
crores ' and to substitute in their place the words . fifty. lakhs '. 

lIf. C. D. •. Hindley (Chief Commissioner, Railways): Sir, amid 
this welter of figures we have had this morning I feel that the Rouse by 
now has perhaps realized what the actual cuts which are being made 
eonsist of. I think if I may refer again to the Statement which was 
placed in our hands on Saturday, on page 3 of that statement Honourable 
Members will see, against working expenses under Budget, 1922-23, the 
:figure of 67·99. That is the figure on which the Retrenchment Committel:: 
were working when they proposed their reduction. They made the 
proposal for a reduction of 4 crores and 59 lakhs which will he found in 
the next column. In the meantime our Budget had been prepared for 
66·51, shown in the next column, that is our Budget prepared for 1923-24. 
We now propose to make a further reduction of 3 crores on that figure, 
bringing down the working expenses to 63·51. Therefore, we have our 
working expenses under ~  head brought down from 67·99 to 63·51, a 
total reduction of 4 crores 47·50. Taking the next three figures below 
relating to surplus profits,·etc., down to the bottom of the column, yo,u will 
see that, as compared with the total cut recommended by the Retrench-
ment Committee of 4·59, we propose to make a cut of 4·19·93, leaving our 
tc.tal demand at 64'88, irrespective of. interest, annuities, and sinking-
funds. Now what I want to point out is that the actual retrenchment 
recommended by Lord Inchcape's Committee was. that the working 
expenses including the surplus profits to Companies should be fixed at 64 
crores. If you take the two figures representing working expenses in 
column No.6, 63·51 crores for working expenses and 98'77 lakhs for 
surplus profits, and add them together, you will get the figure to which we 
bave reduced our working expenJes corresponding with the basis used in 
the last recommendation of the Retrenchment. Committee, i.e., 64·5p. I 
think those remarks of mine will p(·rhaps meet the Honourable Mr. Ranga-
chariar's request for a clear explanation of what cuts we have made. I 
may say that we have been going in for a great deal of retrenchment 
before Lord Inchcape's Committee began to st.udy the question. For many 
months during last year special officers have been at work on nearly every 
railway making strenuous endeavours to reduce working eJrpenses in all direc-
tions. Now having made those endeavours, the estimates were still in our 
opinion above what they should have been. I may just quote a few more 
figures, thougH I do not want to bore the House. The total demands sent up 
from the railways, ~  the estimates made by the Railway Agents which 
they sent up for our consideration amounted to 70 crores. We reduced 
"these in the first instance to 68, .lnd further down to 66'51, the figure with 
-which ,we started this Budget, and we have again ~  it now by 8 
crores, so that you will see that, altogether, we have made a clear reduc-
iion of nearly 7 crores on the figures sent up to us by the Agents of the 
Railways for consideration. Now, Sir, I think that that shows that we 
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have not been wanting in our endeavours to make retrenchments in every 
possible direction. With regard to many of the criticisms which have Deen 

~  against the Railway Administration, I am perhaps in the-
r&.ther happy p(lsition 6f looking to the future. than to the past, and yet 
although I admit that there is a great deal of truth in much that has been 
r.aid, and a very considerable amount of truth in ~  is written in the 
Retrenchment Committee's Report, I should like to defend on general 
grounds the railway administration of the past, for I feel that there is no 
Department of Government perhaps whIch receives more adverse criticism. 
(An H olwurable Member: .. and for obvious reasobs. ") But one of the-
things that I was looking forward t.fl doing when 1 took up this appointment 
was to try and clear away some of the mud thrown at the Railway Board, 
snd I do· hope I shall have a chance of doing so. Now with regard to 
some of the criticisms that have been recently made, I would like to refer 
to one point made by Captain Sassoon. He tells us that instead of replac-
ing our worn-out material, our worn-out engines and stock, we should 
repair them. He says, • darn yom stockings, don't buy new ones.' Well, 
we have been doing this, Sir, for years, and we InlOW perfectly well that 
third class passengers in particular are beginning to feel the darns in the 
stockings,-and that has been the trouble, dating back from the war period 
particularly. We have things, SiL', not 30 years old like Captain Sassoon's 
most excellent machinery, we have engines 40 and 42 years old still await-
ing replacement. I should rather like to know whether Captain Sassoon 
does not find that his 30-year old machinery does not cost him more in 
maintenance than new machinery would. It is· an actual fact that a 40-
year old locomotive costs very 'much more in maintenance than a new 

. locomotive does, and therefore you cannot be sure, deferring the renpwnll> of 
locomotives, that you are not inevitably increasing the cost of ~  
because locomotives must run and must keep up to the mark, and there, 
Sir, we come back to this very difficult question of programine revenue. 
\Vbat is programme revenue ? We have heard it discussed in many 
different directions, and lam inclined to think that it is very hazily under-
stood what programme revenue really is. The nature 'of programme 
revenue, that is to say, expenditure incurred according to programme on 
revenue account is purely part of working expenses and part of maintenance 
and upkeep. But for the purposes of budgetting some years ago, it was 
considered necessary and advisable to separate this from the ordinary 
working expenses account. One of the things about railway working is 
that your working expenses vary, fluctuate up and down in proportion to· 
the traffic moved. Now in budgetting, eSpecially when, as has unfor-
tunately been the case, our railway budget has been dependent very largely 
on. the exigencies of the nnances of the Government of India for the 
particular year,. it has been found very difficult in the past to arrange for 
this fluctuation in accordance with the traffic receipts. It was therefore 
considered necessary some years ligo to separate that portion of the expen-
diture which does fluctuate with traffic from that portion ~  does not 
and which can be programmed, and that is the origin of the . expression 
• programme revenue '. It is possible to lay down beforehand what shaII 
be renewed ani what shall not be renewed and that is why we have this 
~  . of programme revenue, because ~ enables us, by standardizing to 

some extent the amount of renewals whlCh is. to be done year by year, to 
loo'kabead apd arrange beforehand' and set aside a. certain amount of 
money each year. which will be used for necessary renewals and replace-. ment8. 'Then; itwili ~  hvw is the figure nrriveil. at? Now in this 
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connection the Retrenchment Committee, I think, were possibly led .away 
into a ~ l  of our altual process. We can, as a matter of' 
fact, justify the expenditure which we proposed, viz., 121 erores. We-
have estimates and proposals before us sent by the Railways for the replace-
Dlent of actually worn-out materials, rails and locomot.ives which are lying 
there ready to b& replaced and waiting to be replaced not strictly in secord-
anee with any life figure as some Members have mentioned. Not because 
u rail is 30 years old do we take it out of the line; not because an engine 
is 35 years old do we replace It, but because those rails are incapable of 
carrying the traffic at the present time, incapable of carrying our heavier 
engines and the old engines incapable of hauling longer and faster traina. 
In other words we' have got to make our renewal programme to fit the 
actual requiremenfs of the different Railways. It is perfectly true, 8S the 
Acworth Committee pointed out, that there are hundreds and thousands of 
units of our stock which require immediate replacement, not because they 
1:-ave run an age limit, but because they are really falling to pieces, • 
and oost us a great deal in maintenance; and that is the real reason why 
our maintenance on locomotives and carriages and wllgons have gone ul' 
during the last few years, becaGse during the war period and for some-
years after the war, expenditure on these very necessary renewals was 
scamped and starved. If you see the figures, you will find that we were-
not able to expend any appreciable sum in past years owing to financial 
exigencies. It was impossible to carry out the renewals of engines which 
were worn out and could not haul the traffic. _ I think perhaps I have 
explained what is the origin of this programme revenue. You will see, Sir, 
that the Inchcape Committee's report refers to a certain Depreciation Com-
mittee. Ifhe object of that Depreciation Committee was to settle and if 
possible standardise the expenditure in regard to renewals. It was not 
intended that they .should lay down an exact figure to be spent on any 
ilJdividual Railway each year but their investigations were intended to-
enable us to fonn a basis for fixing the amotmt of programme revenue 
which should be spent year by ~  in order to keep the Railways up to· 
the mark. I think there is absolutely no ~ the figures which they 
have produced and which are now under examination. They have 
investigated into the case of every Railway in India and after clU'E!iul 
consultation with the Agents and Engineers responsible, they show that 
the alTears of renewals can roughly be assessed at about 18 crores of rupees; 
and they also say that the normal amount to be used in replacing deprecia-
tion should be 9, crores. I just mention tliese facts to guard against 0. 
fallacy. It is said that the arrears of renewals are 18 crores of rupees, 
that is to say about two years' alTears. Actually the renewals have beell. 
many many years in alTears find l8 crores is the accumUlation of the alTears 
of depreciation in many years which actually exists at the present time. 

I think, Sir, that I have. explained, how we arrived at our figure which 
we placed in the original budget. You will see that as against the proposal 
of 12!crores,it was anticipated that there would be a saving of one erore 
during this year, that is to say, we anticipated that there were possibilities 
of effecting that saving owing to the fall in prices or possibly late delivery 
of materials. We have brought our figure to III crores, and now, as the 
result of the recommendation of the Retrenchment Committee we have 
reduced that figure to 9 crores ~  ~ a cut of 2l Cl'ores in programme 
revenue. Now, it sounds ve!] easy to take a pencil and cut 2l crores, but 
I 'can assure you that it is ~  to be done with the very greatest diffi-
Clilty and with the grflatest detriment to the Railway ~  There ~ 
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no doubt whatever that you are deferring very necessary renewals which 
should be made at the present time. We have not done it year ~ year. 
During the war we passed it over because we could not get matenals and 
we could not get money; ~l  'also ~ ~ no mOJ;ey ~ . we 
could not get on with the work; ~ I~ 18 now ~  mto a ~ lIability. 
What we are doing is that we are li':Dg on CapItal.. yv e are eking out the 
existence of our Railways, not replacmg the depreCIatIon that has occurred 
and we are seriously depreciating the asset; and what is much more import-
ant is that we are depreciating the earning power of these Railways. We 
might perhaps stand by and see ~  Capital book va:Iu.e of the ~~  
being reduced, but we are very senously concerned With the posSIbIlity of 
reducing the earning power of certain parts of our Railways; and that is why 
I appeal very strongly that this House ·should not make a further reduction 
on that figure of 9 ~ programme revenue. We have already explained. 
I think what has been done in regard to staff. Out of the general head of 
working expenses, where the Retrenchment Committee recommended a 
reduction of 1 crore, we propose. to make a reduction of 50 lakhs. Now, 
Sir, it is a very' difficult matter to effect large reductions in staff at very 
short notice. The House has to remember that these reductions will have 
to come into ,force on the 1st of April. It is not always possible to get rid 
of men without notice whatever their stage in the service. You must 
allow a certain amount of latitude when you are getting rid of a man and 
depriving him of his occupation. I understand that so far as can be done 
on the Great Indian Peninsula Railway, the men who have to be unfor-
tunately reduced are being given every possible concession in the matter of 
leave, provident fund or anything that is due to them. Any leaV'e which 
they have earned is, I believe, given to them as is natural and right. Now, 
I ask anyone here, is it reasonable to expect that you can sack men on the 
1st of April and give them no leave and no concessions? If that is the 
case, how are you going to allow for .. lag " as it is called in connection 
with these reductions? For that reason, after very serious consideration 
we kept our figure at 50 lakhs reduction only. I "must say that I have 
been very seriously impreBsed not only with the Inchcape Committee's 
Report, but with the criticisms which have been brought; forward to-day. 
I feel on going through the whole of the report and through the whole of 
these criticisms that there is a feeling, a commercial feeling. I may say, 
that the'Railways should be better managed and that they should produce a 
profit and that they should pay their way. I do not believe that it is right, 
that you should ask your Railways to give a very large and substantial 

l~  of ~ l ~  I believe .you should be. content to have. your 
RaIlways ~  theIr way as an ordinary commerCIal concern, and it will 
be our busmess here to carry out as far as we can those recommendatioIlS. 
I gather that Honourable Members do understand how we have arrived at 
the figures and there is no necessity for me to ~  further into the figures. 
but I ,,:ould rather take advantage of a suggestIon made, I think, by Mr. 
Shaham and Mr. ~ •. ~  in the event ?f earnings improving dlJ!ing 
~  year,-as lam. optImIStIC enough to beheve they will prove-that -it 

Will not ~  made difficult ~  us to come ~  for an additional grant 
to meet tne necessary working expenses whIch must arise when greater 
t,raffic is being carried. On that understanding, I am prepared on behalf 
of ~  to accept the recommendation made by Sir Deva Prasad 
Sarvadhikary that the total figure of working expenses should be reduced by 
50 lakhs. We \than do our level best to carry dbt that reduction though in 
my opinion it is not a wise thing to do at the present moment. We will do 
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our best to carry it out, and I may claim ~  it should be left to me, to 
the Railway Department, to decide how we shoUld make the ~  
of that cut fall. With these words, Sir, I oppose Mr. Ginwala's motion 
and accept Sir Deva Prasad'8 amendment. 

Mr. P. P. Ginwala: Sir, 1 want to ask a question. Did -I understand 
the Honourable Member correctly when I heard him say that he had cut 
down 12 crore!J 50 lakhs in the estimate to 9 crores in the programme 
revenue, and that he had effected a saving of half a crore in the staff? 

JIr. O. D. Il. JI1Ddley: In Qrdinary working expew.es. 
Mr. P. P. Ginwala: 3i crores plus half a crore? 
JIr. O. D. Il. JI1Ddley: 2t crores in programme revenue. It stood at 

III crores and it is cut dawn to 9. I am talking about the present budget 
figures. 

JIr. President: The original ~  was: 
.. That a sum nOt exceediog Rs. 64,47,79,000 be granted to the Governor General 

in Council to deY.-ay the charge which '\"ill come in course of payment during the year. 
ending the 31st day of March, 1924, in respect of • Railwaya '." 
Since which an amendment has been ~  

.. That the provision for working expenses. under the head • Railway ~ be redUCMI 
by Rs. four crorea." 

Further amendment moved; 
.. Suhstitute the words • fifty I,.khs· for the wOJ'ds • four crores .... 
The question is that that amendment (" Substitute the words • fifty 

lakhs' for the words • four crores '. ") be made. 
The Assembly divided: 

AYES-67. 
Abdul Quadir, Maulvi. 
Abdul Rahim Khan, Mr. 
Abul Kasem Maulvi. 
Achariyar, it,;; Bahadur ~ P. T. 

Srinivasa. 
Ahmed, Mr. K. 
Ahsan Khan, Mr. M. 
Aiyar, Mr. A. V. V. . 
Aiyer, Sir P. B. BivaswlUl1Y. 
Akram Hussain, Prince A. M. M. 
Allen, Mr. B. C.' 
Amjad Ali, Maulvi. 
Barna, Mr. D. C. 
Bhanja Deo, Raja R. N. 
Bhargava, Par.dit J. L. 
Bishambhar Nath, Mr. 
Blackett, Sir Basil. 
Bradley-Birt. Mr. F. a. 

. Bray, Mr. Denys. 
Brayne, Mr. A. F. L. 
Burdou, M.r. E. 
CAbell, Mr. W. H. L. 
Chatterjee, Mr. A.. C. 
Clark, Mr. O. B. 
CoteIingam, Mr. J. P. 
Crookshank, Sir Sydney. 
Dalal, Sardar B. A. 
Faridoonti, Mr. R. 
Gajian Smith, Samar Bahadur. 
Ohulam Barwar Khan, Chaudhuri. 
Gidney, I.ient.-Col. H. A.. J. 
Haigh, Mr. P. B. 
Hindley, Mr. O. D. K. 
Holme, Mr. H. E. 

. . 

I 
I 
I 

i 

Hullah, Mr. J. 
Hussanally, Mr. W. M. 
Jnnes, the Honourable Mr. O. A. 
Iswar Saran, Munshi. 
Jamall, Mr. A. O. 
Jamnadaa Dwarkadaa,' Mr. 
Jejeebhoy, Sir Jamsetjee. 
Joshi, Mr. N. M. 
Ley, Mr. A.. H. 
Lindsay, Mr. Darcy. 
Mitter. Mr. K. N. 
Moir, Mr. T. E. 
Muhammad Hussain, Mr. T_ 
Muhammad Ismail, Mr. S. 
Mukherjee, Mr .• T. N. 
Mukherjee. Mr. T. P. 
Percival, Mr. P. E. 
&mayya Pantub, Mr. J. 
Ramji. Mr. Manmohandas. 
Rhodes, Sir Campbell. 
Samarth, Mr. N. M. 
Sams, Mr. H. A. 
Barfaraz Hussain Khan. Mr. 
Sarvadhikarv, Sir Deva Prasad_ 
Bassoon, Capt. E. V. 
Scbamnad. - Mr. Mahmood. 
Shahab·ud·Din, Chaudhri. 
Singh, Mr. S. N. 
Sircar, Mr. N. C. 
Spence, Mr. R A. 
TOWDAend, Mr. C. A. H. 
Wehb, Sir Montap. 
WiIlsolIl..Mr. W. S. J. 
Yamin Ahan, Mr. M. 

• o 
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Abdul Majid, Sheikh. 
Abdulla, Mr. S. M. 
Agarwala, Lala GirdhRriIal. 
Asjad-ul-Iah, Maulvi Miyan. 
Ayyangar, Mr. M. ;}. M. 
Ayyar, Mr. T. V. Seshagiri. 
Bagde. Mr_ K. G. 
Basu. Mr. J. N. 
"0&8, Babu B. S. 
Faiyaz Khan, Mr. M. 
Ginwala, Mr. P. P. 
Girdhardas, Mr. N. 
Gulab Singh, Sardar. 
Jatkar, Mr. B. H. R. 

The motion was adopted. 

Mr. President: The question is: 

[13TH MAROH 1923. 

.. That the provision for working expenses under the head • Railways' be reduced 
:Oy 50 lakhs." . 

The motion was adopted. 
The Assembly then adjourned for Lunch till Three of the Clock. 

The Assembly re-assembled after Lunch at Three of the Clock. Mr. 
President was in the Chair. 

Mr. B. Venkatapatiraju (Ganjam cum Vizagapatam: Non·Muhammadan 
-:Rural): Sir, my amendment as amended again runs as follows: 

" That the provision for Working Expenses under the head' Railways' . . . ." 

Kr. President: We have passed from Working Expenses; that is finished .• 

Mr. N. II . .Joshi: I have an amendment for cutting down the Working 
Expenses by one rupee. 

Mr. President: We have had a whole morning's discussion on Working 
Expenses; that subject is now exhausted. 

Kr. B. Venkatapatiraju: I had not an opportunity of speaking; I got 
up ten times as I wanted to speak on the general question. 

Kr. President: Mr. Venkatapatiraju, No. 134. 

1Ir. B. Venkatapatiraju: I move: 
.. That the provision for Surplus Profits under the head • Railways' he reduced to 

Re. 65,00,000." 

That point was raised because the Inchcape Committee at page 293 of 
their Report suggested that the amount might stand at that figure. Now, 
I propose- to raiSE) the question of principle instead of sticking up to that 
figUl"c, because Surplus Prof\ts have to be paid to the Companies under 
.the terms of the contracts, and you cannot go beyond. the terms of the con-
tract, and the terms of the contract with reference to various companies 
differ, though, we deplore the necessity for the Government to ~  into 
.diiferent methods of agreeing to give surplus profits. For instance, I may 
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mention that surplus profits were given in this wise. For the East !ndian 
Railway, four-fifths of the Surplus Profits up to Rs. 25 lakhs, to ~  Gov-
ernment and one-fifth to the Company;, in excess of 25 lakhs, , fourteen-
fifteenths to the Government and one-fifteenth to the Company. In the case 
of the Great Indian Peninsula Railway the Surplus Profits are divided as 
follows: nineteen-twentieths to the Government and one-twentieth to 
the Company. Similarly, with reference to other companies the profits are 
divided in the proportion of four-fifths and one-fifth. In the case of tho 
Bengal-Nagpur Railway it is in the proportion of three-fourths and one-
fourth and in the case of the Burma Railway three-fout1hs and one-fourth. 
My point is this, I was not able to understand why this excess amount was, 
fixed in the present estimates, whereas at page 293, the Inchcape Com-
mIttee suggested only 60 lakhs, Either they were not in possession of the 
figures or perhaps a larger amount is expected to be realised in the working 
of the current year. They wanted to provide 98 law in order to give a 
margin over 60 lakhs provided in the Inchcape Committee's Report. I 
'suggest 65 lakhs might be put in. 

With reference to the Surplus Profits, Sir, I want to bring to the notir.e 
of the Government whether the terms of the contracts are properly scruti-
nised before the amounts are allowed under the head of Surplus Profits. 
The terms of the contracts are clear that the permanent way and rolling-
stock should be maintained in good repair and that this should be met out· 
of the gross receipts, that is out of the working expenses. If that amount 
is not realised, how can 'you take it under Surplus Profits and divide it 
between yourself and the Companies? So far as you are concerned, you 
need not think you are making a good bargain by taking it, because you 
have to pay interest and all the profits you are realising fall short of the 
interest. For instance, in the case of 8 companies out of 12 you have lost 
20 crores and this year you propose a loss of 5 crores on these 8 companies. 
After all, you speak of a commercial concern, but how can this be when 
the nine-tenths shareholder loses. We do not grudge this division of Surplus 
Profits in the case of companies who are trying their level best to secure 
some profit to us, but what I say is, when you have allowed a profit, do 
you first of all see that renewals which ought to be maintained under the 
terms of the contract are really maintained by the companies instead of 
asking us to pay for this out of our revenues? If you put it under renewals 
it would come under general revenues because you may take it under the 
Capital Account. But what I want to show is that, in order to give Surplus 
Profits, you must provide for repairs and maintenance of the rolling-stock. 
Where you have paid, you are not doing any justice to yourself but doing 
unnecessary generosity in favour of the companies. During the period of 
the war, when repairs and maintenance were not properly maintained, 
because I want to use the words specifically, repairs and maintenance dis-
tinguishing them' from renewals. i.e., to provide any fresh article or new 
addition the expenditure must be met out of the capital funds. Therefore, I 
do not take up that course. 'J would only concern myself with repairs imd 
maintenance of the rolling-stock and permanent way which should be kept 
in proper condition. Vfhen you have not done that during the 
period of the Wat' you have been satisfied in dividing this 
·amount with the Companies even to the extent of giving 1 crore 
and 4 lakhs . year before. last; and last year you provided 60 
lakhs. Not satisfied with that you are providing 98 lakhs. Nnw I sug-
gest to you, Sir, in the evidence given bef8re the Acworth Committ-ee 
some member stated this surplus profit is not properly earned at all. It is 
not commgrojally earned. It is true you may literally fulfil thetenns of 

• c 2 
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the contracts by stating whatever amount that is not actually spent on 
repairs and maintenance of rolling stock and' permanent way might go 
towards surplus ,profits beyond the guaranteed interest, 4 or 5 per cent, 
and interest on the capital outlay according to the circumstances of the 
case. -Now! ask if that 90urse is adopted whether the Government is not 
II loser on ~  account, whether the Government was not to pay a larger 
amount as surplus profits because the Government supervision has not been 
effective in order to see that the amount is properly spent on repairs. If you 
cannot spend it," as suggested by Lord Inchcape, you keep the amount in 
suspense, oe\!!luse you cannot divide the profits without meeting the neces-
sary obligations which were entered into under the contract, imd therefore, 
SIr, I would ask for an explanation from Government. Lord Inchcape's 
Committee suggested 60 laKhs. Why have you put it at 90 lakhs when 
you have Ruggested ·661 lakhs surplus profi,ts on 92 crores gross receipts; 
why have yJll put it at the higher rate of 98 lakhs on 'gross receipts of 95l 
crores. Secondly, whether during all these years repairs and maintenance 
have been carried on as per contract, and where they failed to carry them 
out, what 'Steps 'were taken by the supervising authority to see that Govern-
ment did not lose on that account. I want an explanation, and therefore 
unless I am satisfied on these points I wish it to be reduced to the figure 
of 65 lakhs. 

1Ir. O. D. II. Hindley: Sir, I can quite see that the figures put before 
Honourable Members may perhaps have given rise to a certain amount 
(>1 misapprehension. As I mentioned this morning, the figures· taken by 
the Retrencilment Committee are those of the Budget estimate for 1922·23 
where will be found the figure of 60 lakhs for surplus profits paid to Com-
panies. 'l'he Retrenchment Committee naturally did not propose any 
alteration in this figure, but I must point out that under the obligations of 
cur contracts with these companies surplus profits are calculated by B 
definite formula which was laid down in each contract. To arrive at the 
surplus profits for these Companies we take the gross earnings and then 
we deduct ~l  the gross earnings the working expenses (working expenses 
including all outgoings on maintenance and renewals). From that net 
figure, again, has to be deducted the standing charges in respect of interest 
ell debentures and interest on the Company's share capital. We thus get 
at a net figure which is divided in a fixed proportion  laid _ down under the 
contract between Government and the Company. 

Now thesa contracts were made at various periods of our history. Some 
of them Jate back a great many years; some of them have been made 
comparatively recently; but all of them have been made with due considera-
tion at the time to the market value of money and to the value of the 
rroperty which the Company was taking over and the value of the services 
which Government was receiving. After the most careful consideration 
every one of these contracts has been prepared and in no case is the 
Company obtaining a larger share of the profits than is its due. With 
those contra0ts, therefore, before us, the amount 1vhich has to be paid is 
natural!y an obligation on Government and 6ne which cannot be avoided. 
We are told that we must run our railways on a commercial basis. One of 
the first principles of sound commerce is to honour your contracts, and we 
cannot avoid these demandll>which have been calculated, or will be calculat-
ed, on the tictual net earnings received by-the Companies. Now Honour-
able Members· will see ~  clearly that it the gross earnings remain. 
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urltouched at the same figure we propose, and if the working expenses, 
iucluding renewals, are reduced by a large figure, the net earnings on each 
railway will be largely increased and therefore, a.pplying the formula. in 
the, contract, the surplus profits to each, company will also be largely 
increased. That is the explanation of the change from 60 lakhs in the 
~  column of this statement to 98 lakhs. In the last column 98 lakhs 

represents the best estimate we can obtain of the surplus profits that will 
be due t,o the Companies under their contracts. With this figure of gross 
earnings and this figure of working expenses as the result of the further 
cut which ~ have agreed to this morning, I anticipate that there will be 
some further increase to the surplus profits which we may have to pay 
to these Comranies in the same proportion. 

I have said that the surplus profits of each railwr.y administration, arrived 
a.t in the way I have described, that is to say, by deducting the working 
expenses from' the 'gross earnings and then applying the proper proportion 
between the Hovernment and the Company, vary in many cases in accord- • 
ance with ithe different contracts that have been made from time to time. 
'I'o illustrate how this division is arrived at I can quote one or two figures. 
III the case of the Bengal Nagpur Railway, for instance, the surplus profits, 
t;he Company's share of surplus profits is 5·65 lakhs; the estimated Govern-
ment· share is 52·5 crores. In the case of the East Indian Railway the 
Company's share is estimated at 8 lakhs; the Government share at 239'22 
lf1khs. In the case of the South Indian Railway, the Company's share is 
1·98 lakhs, ~ Government share 30·18. And so on. So that the House 
will see t.hat the Companies are not getting a very large or disproportionate 
share of the profits earned. -

With this explanation, Sir, I hope my Honourable friend will be satis-
fied that-ve cannot do otherwise than pay the amounts that are due under 
their contracts to those Companies. 

Mr. B. Venkatapatiraju: What about repairs and maintenance?, 

Mr. C. D. M. Hindley: The Honourable Member, I think, raised a 
further point about whether these Companies have in fact repaired and 
Cf,rried out the necessary replacements to their property. 

Mr. B. Venkatapatiraju: Under the terms of the contract. They must 
be met out of surplus profits. 

Mr. C. D. M. Hindley: The Honourable Member desires to know 
whether the property has actually been kept in proper repair under the terms 
of the contract. That is so, Sir, in so far as Government has been able to 
finance them; but I must make it perfectly clear that there were periods 
when the fimmces available for these operations were not sufficient, and 
we are now reaping the harvest in the heavier depreciation expenses which 
we have got t,o meet. -

Mr. President: I gnd from a note in front of me that the Honourable 
Member mtended to move .areduction by Rs. 100 sDd not Rs. 33 lakhs. 
Which does be really wish? 

Mr. B. Venkatapatiraju: Rs. 100, Sir. 

The motion that. the provision for surplus profits under the head Rail-
ways be reduced to Rs. 65,00,000 was, by leave of the Assembly, witharawn. 

- . 
, . 

• 
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lIr. K. O. lleogy (Dacca Division: Non-Muhammadan R~ l  1 am 
perfectly aware, Sir, that the obligation under the contracts with the· 
different railways cannot be avoided in regard to the payment of surplus. . 
rrofits ... 

JIr. Premdent: The Honourable Member had better move his motion 
for reduction by Rs. 100 to put the discussion in order. 

JIr. X. O. l{eogy: I move: 
.. That the plOvision for Surplus Profits paid to Companies under the head 

, Railways' be reduced by Rs. 100." 
I began by saying that we cannot possibly avoid the obligation that 

the contracts have created; but it is quite clear from the statement that 
Mr. Hindley has made just now that the surplus profits have a sure 
tendency of increasing by postponement of legitimate repairs. That post-
ponement may be due to avoidable and unavoidable causes. So far as the 
war period was concerned, I recognise that the postponement was inevitable 
to a certain £oxtent. But Mr. Hindley was not certainly right when he 
said that this was a necessary incident of the war period and the war 
period alone. I would draw his attention to the observations made by the 
Acworth Committee to the efiectthat this aspect of railway policy has been 
inexistence from before the war. If the Honourable Member will .turn 
to paragraphs 70 and 71 of that Report, he will find what the Acworth 
Committee !II.S had to say on this. question. They observe: 

.. The Great War is an explanation, if not an excuse, for many particulars which 
no one would defend under normal circumstances. We cannot think that even th& 
war is sufficient to explain the treatment of Indian railway revenue in the last few 
years ....... At an early stage of the war it became difficult to obtain from Europe the 
customary supplies. Later on it became practically impossible. The inevitable result. 
was'thllt maintenance and renewals fell seriously into arrears from 1914 to 1918." 
In the foot-note on the same page they say that the policy of undue postpone-
ment of revenue renewals, which in fact has meant taking as net revenue 
JIIOney that f>hould properly have been treated as working expenses, is 
of long standing and not merely the result of the exigencies of the war 
period. So 1 should like to correct Mr. Hindley on this point. 

Then, Sir, I propose to place the comments of the Acworth Committee 
011 this aspect of the railway administration. They say: 

" Obviously the expenditure was only postponed and had to be faced later on. An 
ordinary commercial concern . . . ." 

(J;Ilark that, because too much is sometimes made of the commercial prin-
c!ples on which an administration like the railway administration should 
be run when we ask for any reduction) 
" An ordinary commercial concern would as a matter of course have carried the money 
!'() underspent toa reserve for renewals, to be spent when the materials were again avail-· 
able. The independent railway companies did this. Not 80 the State. The money Wa& 
treated as part of the ordinary revenue of the Government in the year in which it was 
not spent.. .... The apparent gain was not real. Had there been a separate railway 
budget the money underspent ·would have been earmarked in it as advanced to the 
Government for general purposes. It was indeed announced at one time that a reserve 
was being made, or would be made. The end of the war has come, and the money 
is not there; other liabilities had been too strong for the Government of India and 10 
the reserve fund vanished .... . 

JIr. President: The money is not there and is not included in the vote. 
. JIr. E. O. ,Neogy: Sir, connected with the question of surplus pro-

fits is the question of the creation of a depreciation fund. The question 
is whether any. company or the Government have a right to credit to their 
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general revenues or tl? their surplus profits any amount that ought to be 
kept aside in a depre.ciation fund with which to meet any deferred renewals 
"hich could not be carried out by reason of any exigencies of the moment. 
That is the point that r wish to make. Now, Sir, I will ask Honourable 
Members to bear with me for a few minutes. As early as 1917 Sir Hugh 
Bray raised this question mthe old Imperial Council. He pointed out 
that the railways were making a great deal of money and they were putting 
by no reserve and at the end of the war, when it was possible to spend 
money it might be dlfficult to get hold of that money. In 1918 we find the 
Honourable Sir William Meyer provided a special reserve of REi. 30 crores for 
this particular purpose; but two years later the Honourable Sir Malcolm 
Hailey replying, I believe, to Mr. Crum, saia that this amount went to 
increase the Secretary of State's ordinary ways and means balances, and 
in the evidence which Sir Willlam Meyer gave before the Acworth Com-
mittee he said that this special reserve ~  raided by reason of the exi-
gencies of the exchange situation created by the policy of Reverse Council 
1) ills This, in brief, is the J:¥story of the reserve that was actually pro· • 
vided by Sir William Meyer, and which is nO'longer there. Now, Sir, what 
about the share of the surplus profits that has been appropriated-by the 
companies, a share which does not legItimately belong to them, a share 
that was swelled by reason of the postponement of renewals during the war 
period? They have been divided as dividends to the shareholders of the 
British companies. Sir, I want to inquire whether it is not possible to get 
the companies to make a refund of the excess amount which they got over 
the amount which belonged to them legitimately. It has been observed in 
the Inchcape Committee's report that the taxpayer in India received the 
benefit of the postponement of these renewals during the war period. I am 
afraid I have to join issue with the Inchcape Committee on this point, 
because I have shown that although the revenues of the Government were 
swelled at that time by reason of the postponement of renewals, the 
tax-payers have not been benefited; in fact, we are asked to 
foot a much larger Bill in the shape of programme revenue 
expenditure to-day than would have been the case if we had a reserte at 
our disposal to-day. Apart fr<;>m this the spurious appearance of ~  
which this unspent SIDOtint gave to the general revenues of the Government 
d India, proved an excuse for raising salaries all round, and incidentally 
also lured us into a false sense of security under which we made a special 
war contribution of £100 milllons to England. 

1Ir. O. D. )(. Hindley: Sir, my· HonolJ!lWle friend, Mr. Neogy, has 
used in the course of his speech a good many of the portions of the Acworth 
Committee Report which I had marked in blue pencil to substantiate the 
position I took up this morning in regard to renewals. I am very grateful 
tel him for bringing before the House this particular puint that deferring-
renewals on railways is only deferring a liability. I th!nk my HOt\ourable 
friend was one of those who joined this morning in making a further cut 
in what we. call programme revenue, wliich is. in effect, his depreciation 
fund which he want.s us to put by. As regards the past, I quite agree 
with him, and I do not think that he had any reason for contradicting me in 
anything that I said, in fact I think we are ~  in agreement that this. 
process of deferring renewals on account of financial exigencies has been 
[oing on for a much longer time than from the war period. In fact, I hav& 
reason to believe that this portion of the .l\cworth Committee's Report was 
very largely based On the evidencl'lw.b.ich I myself gave to the Oommittee. 
1 am glad to find myself for once so much in agreement with Mr. Neogy • 

• 
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[Mr. C. D. M. Hindley.] 
J.>ut I cannot agree with him when he suggests that we should go to the 

l ~ of ~  companies hat in hand and say " give us back some 
of your surplus profits." (An H l~ Member: .. Writ in hand and 
not hat in hand.' ') Well, Sir, I do not think even a writ would be productive; 
and what is more, it would not be just because they were compelled by the 
financial exigencies of the Government of India to withhold expenditure on 
Ulesanecessary renewals. That, Sir, was the particular point of my evi-
dence before the Acworth Committee. As a company's officer, I felt 
acutely that the Government of India in those days was benefiting the 
general tax-payer at the'expense of the Railways by withholding the neces-
sary funds for renewals and repairs, and I am extremely sorry that that 
iJrocess is now being continued owing to the financial exigencies of the 
current year. It is, therefore, not fair to blame those companies and those 
f:hareholders for talring their just dues under the contracts. 

Another point ar,ses in regard to that, Sir. As the Honourable Mr. 
Innes pointed out this morning during the past few years the tax-payer has 
benefiteQ by 47 crores of rupees derived from railway surplus profits .. I 
am not in a yositio!l to give the exact proportion of those surplus profits 
which have gone to the shareholders, hut it must be, from the figures I 
gave you a few minutes ago, a very much smaller figure than that. Now, 
the position we ha"1e arrived at is that the general tax-payer has bene-
Med at the expense of the depreciation of the Railways, and that was ex-
actly the point whic 1 I wislied to !!lake this morning but unfortunately the 
<;lock did not l~ me to make all the points that I wanted to make. 
By cutting down tb" necessary provision for renewals which I know are 
required actually, WEl are deferring tlie liability and benefiting the tax-
payer at. the expense of your capital invested in the Railways. 

Dr. lI. S. Gour: (Nagpur Division: Non-Muhammadan): Sir, the 
Honourable Mr. Hindley has not appreciated the true import of the Hon-
ourable Mr. NeOgy's charge against the Government. What he wanted to 
point out was this, that Irll the earnings of the Railways are treated as gross 
earnings. You dElliuct therefrom the working expenses which consist of 
the actual cost of ths maintenance of the Railways and what is known as 
programme revenue which,in popular terms, may be called repairs and 
maintenance. The residue left is call'ed profits, and it is apportioned be-
tween the companies concerned and the Government. What Mr. Neogy 
wanted to accuse the Government of was that during all these years you 
nave not been setting aside out of the working expenses a definite portion for 
,epairs and maintenance but have. been transferring this amount to your 
j.etprofits which aff· divided between yourself and the companies con" 
cerned. What is thr· reply of the Honourable Mr. Hindley? He says the 
general tax-payer has benefited at the expense of the depreciation to the 
tune of 45 or 47 crores of rupees. But my Honourable' friend could not hav) 
forgotten that the Rail:ways belong to the general tax-payer and what was 
J-'aid to the l ~  was his own money. My Honourable friend must 
not also forget.that in the Acworth Committee's Report, it has been very 
ciearlypojnted out that manl of the companies, for instanc,e, the East Indian 
Railway and the Great Indian Peninsula Railway, are really no companies 
{It. all. in the right sense of the term, and. therefore when you apportioned 
the general net profits and gave them over to the companies, you gave 

~ money wqich was not justly due to them. I will go further and say 
1hateven if you benefited the general tax-payer, you did'so at the cost of _ 
the railway ~  It was your duty to see that the amount set apart 
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ior repairs and maintenance was not diverted to another:. purpose, and that 
is what Mr. Neogy complains of. In the long series of years, not merely 
.during the war. but in the years preceding the war and since, you have 
ceen sacrificing the amount intended for depreciation, for repairs and main-
tenance, and you have been transferring it to net profits and dividing it 
between yourself and the companies concerned. What justification had 
J'ou for this cOurse of action? That is a point on, which my friend Mr. 
Hindley has vouchsafed no reply to this House, and I submit that is the 

.gravamen of the chllrge levelled against the Government by the Honour; 
uble Mover of this amendment. 

Rai Bah3dur Bishambhar Bath (Allahabad and Jhansi Divisions: Non-
Muhammadan R1:ll"al): Sir, I find that the working expenses of the Indian 
Railways have risen from 29·35 crores in 1913-14 to -67·99 crores in 1922-23. 

'The percentage on this has been 131 per cent. on maintenance, 125 per cent . 
.()n locom()tives, 235 per cent. on cm-riages and wagons and 136 per cent. 
O()n special and miscellaneous. expenditure. Theae charges are serious and • 
.call for a searching inquiry. It is surprising that the cost of the same or 
£imilar works . . • . 

Kr. President: The Assembly has passed from the discussion on work-
mg expenses, and it Ie now discussing an amendment on Surplus Profits. 

Kr. J. Ohaudhuri (Chittagong and Rajshahi Divisions: Non-Muham-
madan Rural): Sir, I would give a simple answer to my friend, Dr. Gour. 
If the tax-payers have taken that money. out of Railways, we in our last 
:year's Estimates made amends for that. We not only voted 30 crores 
last year, we altogether voted 150 crores for five years. So whatever we 
may have taken out of railway revenue we are now refunding and a substan-
tial portion ot ·that 150 crores will surely be appropriated for renewal pur-
poses. We have now made ample amends for appropriating railway 

• Jevenue for general purposes. . 
Dr. H. S. Gour: Sir, I rise to a point of order. I think I made myself 

'Perfectly intelligible that I did not complain of the tax-payers receiving 
back their money, but what I do .(Jomplain of is that the companies have 
receivea money to which they were not entitled.· 

Kr. J. Ohaudhuri: As for that the Limitation Act would also stand in 
the way. If this was done three ye8.J"S ago, of course, we Ctu;lDOt sue the 
:shareholders and get a refund. So, the only reasonaole course left to UB 
would be to keep the railway accounts now in proper order and allow for 
-depreciation and build up a reserve; that will accomplish the object the 
Mover of the amendment has in view. 

The Honourable ](r. O. A. Innes: Just one word, Sir. I do not think 
·there is anybody on the Government Benches, Sir, who will quarrel with 
what Dr. Gour has said. I think we all admit that the methods adopted 
·during the war were unwise methods and we are paying for them now. We 
are all perfectly conscious that during the war we should not have paid 
away these large sums as windfaUs to the general tax-payer and as surplus 
'Profits to the companie.s. The general tax-payer benefited and in accord-
ance with the terms of. the contracts the shareholders also benefited. It 
is merely a matter of the contracts. The only two points which seem to 
me relevant at the moment are these. In the first place it is no use crying 
<over spilt milk and it is no use trying to recover this money from the share-
holders.The other point is that it is up to us to see that we do not make 

• 
• 
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[Mr. C. A. Innes.] 
this mistake in the matter again. That is the very reason why we are 
taking this advice of the Central Advisory Council. We set this Committee 
to work out proposals for a depreciation fund and those proposals have 
been approved in principle by the Inchcape Committee in. paragraph 7 of 
their report. If we adopt these proposals I do not think that the House 
will in future have cause to complain against the Government of India in 
this manner. 

The motion was, by leave of the Assembly, withdrawn. 

Sir J[on\agu Webb: Sir, I rise to a point of order. In. the Demand 
for Grants which has been placed before this Rouse, Annuities in purchase 
of Railways is shown under the head of " non-voted." But I have been 
unable to discover, Sir, why this has been done. I find that according to. 
clause 67 A of the Government of India Act that .. the proposals of the 
Governor General in Council for the appropriation revenues or monies relat-
ing to the following heads shall not be submitted to the vote of the Legis-
lative Assembly .. and the only one of those heads that has any resemblanoe 
to this particular Demand for annuities is " Interest and Sinking Fund 
Charges Oil Loans," I submit, Sir, that this is not an interest or sinking: 
fund Charge on Loans. This is purchase money which is being paid by 
Government for. certain railways, and, that being so, Sir, I am unable to 
discover why this Rouse should not express its views on the Demand for. 
that purchase money which does not appear to be debarred unCler section 
67 A 0f the Act. ' 

Kr. N. J[. Joshi: On the point of order, Sir, I would like to draw 
your attention to the last year's budget statement, in which part of the 
annuities was shown to be votable, that is, these 167 lakhs of which I have-
given notice, I put that figure especially because I found from last ye!l.r's· 
budget statement that that item of 167 lakhs was shown as votable. Ido 
not know what has happened in ihe meanwhile to make that item not 
votable. As a matter of fact that item of 167 lakhs 87 thousand appears 
in this year's statement also as Members will notice if they look at Appendix 
B, State Railways. And this same figure was shown in last year's budget 
to be votable, I therefore think that there must be some mistake in this. 

The Honourable Sir Basil Blacke" (Finance ~  : Sir, as regards. 
the last point, taking it first because it is quite a simple question of fact. 
last year exchange was not distributed under the various heads voted and 
non-voted, but was taken as a single voted head. 'l'his year exchange has 
been distributed und'er each item, 'l'he item which therefore appeared as. 
voted last year was really the exchange on this non-voted item of sinking' 
fund and is now properly included as non-voted. 

As regards the main point as to whether this is properly a non-voted 
charge, it seems to me rather far-fetched to say that an annuity which, 
is an interest ~  a sinking fund is not an interest and sinking fund charge" 
(Sir Montagu Webb: "On Loans.") On the general principle on which 
this interest and sinking fund charge was treated as non-votable, the' pro-
cedure was based quite clearly on the procedure in the United Kingdom, 
where consolidated fund charges are not submitted to the. actual vote of 
the House for the specific purpose of making it quite clear to the creditors of 
the State that sums which are due to them are not liable to run the gauntlet' 
every year of ,voting in the Rouse. But I would submit further that 
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whatever the merits of the question on which I think there is no doubt y 

though cemin Honourable Members seem to think there is doubt, section 
67A (iv) of the Act, which has been quoted,says: 

.. If any question arises as to wheth3r any appropri'ation of revenue or money which; 
is made does not relate to the above ~  the decision of the Governor General on the· 
question shall be final." 

And it is in accordance with the directions of the Governor General that this 
has been included as non-voted. 

Dr. H. S. Gour: May I ask the Honourable the Finance Member whether 
it is in accordance with the general directions of the Governor· General 
that this has been transferred to the non-votable items or whether that 
is a decision of the Governor General? 

The HODourable Sir Basil Blackett: This has not been· transferred. It 
is a non-votable item. 

Mr. Jamnadas Dwarkadas (Bombay City : Non-Muhammadan Urban); 
Sir, I want to point out to refresh the memory of the Members on the 
Government Benches that last year we had the precedent of this item 
being discussed in this very House. I myseli raised the point and the-
Honourable Sir Malcolm Hailey then made a speech and gave an answer to 
the arguments that had been advanced in the debate. If an item has-
been admitted as discussable by this House in one year, I do not see how 
the Governor General, in spite of the powers vested in him, can in the 
next year rule that that item should. be a non-votable one. 

The Honourable Sir B.asil Blackett: Sir, I think the Honoura-ble Member 
is mistaken in thinking that this question of the annuities was discussed last 
year at this stage of the budget. It was discussed·in the general disc.ussion, 
and again this year, on the budget. Therefore, because under the specific 
directions of the Governor General it was submitted· for discUssion on the· 
general budget, I submit that it is not in order now. 

Mr. JamnadasDwarkadas: It was not in the general discussion, Sirr 

but in the discussion of demands for grants that this item was discussed. 
If I had the debate here I could at once find '. . 

The Honourable Sir Basil Blackett: I submit, Sir, that this does not 
really affect the question. . 

Mr. President: The explanation given by the Honourable the Finance-
Member why the item appears under one head this year and under another 
head last year disposes of the matter. And in any case, as he has pointed 
out, the Governor General is the authority concerned and not the Chair. 
The point of order: is one which cannot be settled by the Chair. I must 
assume that, with the exception of printer's errors, items printed in 
italics are non-votable. 

Mr. Jamnadas Dwarkadas: Is precedent not a sufficient ground for 
the House to insist on ~  this item? It was discussed last year. 

JIr. President: I take the explanation given by the Honourable Sir Basil 
Bla.ck.ett, that it appeared in one column last year and in :another this year, 
as sufficient. Does· the Honourable . Member . mean that Jf one mistake-
wasmacie, it ought to be repeated? 



. 3342 LEGISLATIVE ASSEMBLY • [13TH ~ R H 1923. 

Sir P. S. Sivaswamy Aiyer (Tanjore cum Trichinopoly; ~ 
IIDadan Rural): Sir, I concede that if a question has been raised whether 
a certain proposed appropriation of revenue does or does not rela.te ~  
the above heads the decision of the Governor General on the questIOn 1S 
final, ~ l  absurd it may be. But does not clause 4 imply 
that there should have been a question raised? Does it or does it not mean 
that a question has been raised, and that on the question so raised, the 
decision of the Governor General has been pronounced? Now I do not 
think it can be fairly contended that before any question arises the Governor 
-General can pronounce a binding decision. Nor can I believe that this 
.question could possibly have been submitted to the Governor General in 
anticipation and a decision obtained from him, before any question at all 
was raised. It seems to me that the finality aeclared by clause 4 
postulates the previous raising of a question and the deliberate application of 
-the Governor General's mind to a specific question duly raised.. May I know 
when the question arose and when it was submitted to the Governor 
. General for his decision? 

Dr. H. S. Gour: Sir, I wish to raise another point in that connection. 
If you see section 67A, clause (5), you will find that it lays down the 
general rule that the proposals of the Governor General in Council for the 
appropriation of revenue or monies relating to heads of expenditure not 
·specified in the above heads shall be submitted to the vote of the Legis-
.lative Assembly in the form of demands for grants. That, Sir, is a general 
-nIle. Then we have the exception. The exceptions are specified in the 
above heads. These are clauses (l)"to (5). Now, therefore, we come back 
-to clause (1). Clause (1) lays down' interest on sinking fund, charges and 
Joans. ' ~  Honourable friend, the Finance Member cannot contend that 
an annuity is a loan. 

The Honourable Sir Basil Blackett: I do. 

Dr. H. S. Gour: He says he does. I submit that is a 
matter upon which a question has arisen between himself and the 
Members of this House, and the decision under clause (4) must be of the 
·GovernorGeneral. Therefore, I submit my Honourable ~  Sir Montagu 
Webb's motion cannot be ruled out of order without a decision of the 
.(}overnor General 

:Mr. President: These demands are presented on the authority of the 
,Governor General. I must assume from the point of view of the Chair 
that they have not been presented behind the back of the Governor 
. General. 

Dr. H. S. Gour: With due respect to the Chair, the directions and 
;general control of the Governor General is one thing,-a decision on a 
-specific point raised under clause (4) is quite another thing, and I submit 
there is no decision; and does my friend contend that he has ever taken the 
.decision of the Governor General as required by clause (4) of section 67A? 
I ask him to answer that question. . 

ltao Bahadur T. Rangachariar: As this is a point of law which has been 
raised, I may draw your attention, Sir, to clause (2) also of section 67A, 
-that is, sub-clause (ii) of clause (3), that is, • expenditure of which the 
amount is prescribed by or under any law.' Under sectioIi20 :of the Gov-
.emment of India Act the revenues of India shall be received for and in the 

~ of His' Majesty and shall, subject·· to the provisions of the Act, be 
,applied for the ,Purposes of the Government of India alone. There shall be 

• 
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charged on the revenues of India all the debts of the East Indian Company 
-clause (3) is important in this connection-all expenses, debts and liabi-
lities lawfully contracted and incurred' on account of lhe Government of 
India. Under that clause, this sum, which is allotted really for the-
payment of this debt, for the purchase of railways, will come under sub-
clause (ii) rather than under sub-clause (I), and therefore it may be rightly 
regarded -as having been put under a non-voted head._ As regards clause 
(4) of section 67A, there is a preliminary condition, Sir, that a question. 
should arise. I am not sure that any question arose between the Honour--
able the Finance Member and His Excellency the Governor General with 
reference to this matter. A question should arise, and then only His Ex-
cellency has to decide. Before any question arises, there can be no decision . 
. If any question arises '-that is a condition precedent: unless therefore-
this comes under sub-clause (ii), this should not be rightly placed under a· 
hon-voted head. My own feeling is that it comes -under sub-clause (ii). 

The Honourable Sir Basil BlackeU: Sir, my Honourable friend, Mr. 
Rangachariar, points out, if this does not cOJIle under section I, it does come-' 
under section 2, which is • expenditure prescribed by an Act; 
of Parliament. ' As regards the other point that was raised, 
the whole of the question as to what should be voted and what should 
not be voted in the Demand Grants was specifically raised and studied, and 
it is under the orders of the Governor General that the classification now 
shown in these estimates takes place. The specific question as to whether 
these particular annuities should or should not be included as non-voted has 
not to my -own knowledge been raised in the form of a question by any-
body where there was any doubt on the subject,-I myself do not admit 
that there is any doubt-but the general point was raised, and these parti-
cular annuities were included under the orders of the Governor General as· 
non-voted. 

Dr. H. S. Gour: I think the Honourable the Finance Member could not 
be unaware of the fact that though the exception is • of which the am0unt 
~ prescrio'ed by or under any law', the. amount we are concerned with here' 

is 3 crores and odd. Surely no Act of Parliament has prescribed the pay-
men' of this amount, and therefore clause (2) is entirely outside the ques-
tion. If it comes _ under any clause, it would come under clause (1), and 
I submit it does not come under clause (ii) , and there is no decision of 
the Governor General as provided in clause (4). 

The Honourable Sir Basil Blackett: Sir, Dr. Gour is mistaken as regards-
the second point. 

:Mr. President : The discussion must necessarily be fruitless if Honour-
able Members think that they can obtain a. decision from the Chair. If 
there is a point really in doubt, the decision rests with the Govel1lor General 
and with nobody l ~ 

'l'he Honourable Sir Basil BlackeU: It is not exactly in accordance with' 
the facts to say that it appeared as voted last year; a portion of it, that is, 
the exchange portion, appeared as voted, but the main portion appeared,-
and always has appeared, as non-voted. 

:Mr. Jamnadas Dwarkadas: A crore _and 60 lakhs appeared as votable. 

llr,President: The Honourable the Finance Member sta,ted last year-
if Honourable Members will look at page 3129 of the Assembly Debates, 
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[Mr. President.] 
VoluJile II, (part III), that the:' total sum given ~ as ~  for 
purchase of railways is Rs. 5 c.rores and. odd, and that It cons.lsts,?f two 
'items: Rs. 1 crore 67 lakhs, whIch represents the exchange portIOn -that 
nas now been transferred? ' 

The HODourableSir Basil Blackett: Yes. It is 3 sterling sum of course. 

JIr. N. •• Joshi: Sir, I move: 
., That the provision for Miscellaneous Railway Expenditure under the head 

" Railways' (page 29) be reduced by Ri! 1." 

My object in moving this motion for reduction is to raise two or three 
points as regards Railway management. Sir, if it be permissible 

40 P.M. for me to do so, the first point I would raise is that of the 
'annuities. These annuities are being paid by the Railway Board from our 
revenues instead of making it Capital expenditure. Sir, this method of 
wiping out our Capital is a woong method altogether, and in order to show 
-that it is a wrong method, I shall quote one authority. Sir Henry Kimber 
in his evidence recorded tOt page 146 of the Report of the Indian Railway 
Committee, 1921-22, states: 

.. The principle of converting debt il!to terminable annuities is quite legitimate and 
a good plan for any nation to adopt as regards its national debt, but it is quite 
.otherwise to apply it for writing off a valuable asset." 

Sir, by this method the Railway Board is wiping out a very valuable asset 
and, as I stated in my speech during the general discussion of the Budget. 
if you wipe out your Capital, naturally you reduce the incentive for the 
Railway Board to economise the working expenses. I therefore feel that 
tbis House should express its opinion aD this point by adopting my motion. 
The second point that I wanted to raise was about the sinking funds. 
Sinking funds are also debited to Revenue account instead of being debited 
tc Carital account. 

The Honourable Sir Basil Blackett: On a point of order, sinking funds 
-are also a non·voted item. Is the Honourable Member in order, Sir, in 
.discussing it? 

Mr. President: I called on the Honourable Member to move motion 
No. 140. 

Mr. N. 11. Joshi: My motion is for reducing rupee one which should 
,come out of the expenses of the Railway Board which manages our Rail-
ways. I !bought in discussing the expenses of the Railway Board it would 
be a matter of principle for this House to give certain directions to Hie 
Railway Board as _ to how they shguld manage their financial affairs, and 
~ therefore thought fuat I could therefore speak on this point. But still 
If you. rule that I, cannot make a speech on that point, I shall turn my 
-attentIOn to another point. Am I in order, Sir? . 

Mr. PresIdent: The Honourable Member is entitled to move Reduction 
No. 140, Miscellaneous Railway Expenditure, which includes the Railway 
'Board. . 

Mr .•.•. Joshi: Sir, the Railway Board also pays' the sinKmg funds 
()ut of ol,ll' revehues. 
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Mr. President: The Honourable Member .c8DIlOii move tl:t&t. If he 
will look at the order issued by the Governor General in Council, he will 
find that the heads of expenditure specified i,n sub-section (3) of section 67A 
of the Government of India Act shall be open to disQussion by the Legis-
lative Assembly when the Financial Statement is under consideration, that 
~  the first .two days of the General Discussion, and not on the Demand 

for Grants. 
Mr. ]f. II. Joshi: Then, Sir, I shall tum my attention to another 

matter of principle. It is this. 

Mr. ]f. II. Samarth: That clause says, Sir: 
.. That the proposals of the Governor General in Council for the appropriation 

revenue or moneys relating to the following heads of expenditure shall not be sumbitted 
to the vote of the Legislative Assembly, nor shall they b"l Qpen to discussion by either 
Chamber." 

This means discussion by both, this and the other Chamber, which latter 
has no power to vote; and it goes on: . 

.. at the time when the annual statement is under considera.tion, unless the Govern«' 
GElneral otherwise directs . • . . " 

This cannot mean that we cannot discuss non-votable items at the time I 
of the voting of grants. I submit that we are voting on the general head 
4Railways,' and if anybody proposes a reduction of the demand by one rupee, 
we can go into the whole question as to the whole expenditure on Railways 
whether votable or non-votable. I submit we are quite entitled to do it. 
We shall vote upon whatever is submitted to our vote. That does not 
mean we are prevented from discussing the whole question of Railway 
Administration. That is my submission, Sir. 

Mr. ]f. II. Joshi: .May I also on the point of order state tha.t during 
last year's budget discussion, we voted on 1\ motion for the reduction of 
the establishment of Army Department by rupee one. If that could be 
voted upon and discussed in the House, I do not know why this should 
not. be discussed. 

1Ir. President: The Honourable Member stated that .reduction was made 
iT} a non-voted item. I am quite sure that the Honourable Member did not· 
move for a reduction in the non-voted item. The Honourable Member ill } 
now attempting to move a reduction in· a non-voted item, though in the 1 

disguise of a votable item. As I. have said, the order of the Governor 
General referred to the general discussion of the Budget in the first two 
days. The Demands for Grants do not include the non-voted items. . They 
only include the votable items. 

Dr. H. S. Gour: May I in this connection point out that a .question of 
this character can only arise after the estimated annual expenditUre and 
revenue are laid in the form of a statement before both Chambers of the 
Indian I~  [Section 67, clause (1).] Consequently, the question 
as to whether a certain specific item is votable or non-votable cannot arise 
unless the estimated annual expenditure is laid before this House and 
then a question is raised and a decision come to by the Governor General. 
I submit, therefore, Sir. that both Sir Montagu Webb's and Mr. Joshi's 
amendments· are in order unless a question is raised by the Honourable 
the Finance MeIIlber and 8 decif$ion obtained from the Governor General 
~ provided in olause 4. 
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~ 1amnadas Dwarkadas: Sir, I think what ~  JoshI wanted 'was not 
t\l cut down Re. 1 from the non-votable item. ~  Honourable friend, 
~  Joshi, cited the case of the debate that took place on the Army ex-
penditure. We deletedRs. 100 out of the Army expenditure which was' 
votable in the course of a discussion. If you refer to the pages which 

l contain that discussion, you will find th&t the reason for cutting down Fas 
the heavy military expenditure, the policy of which was criticised by this 

, House. I hold, Sir, with due deference to you, that it is the right of the 
House in cutting down a votable item to bring the reason for cutting down 
the heavy expenditure on the non-votable item. 

1Ir. President: It is not in the power of the Chair to go behind the 
Government oLIndia Act or an order made bv the Governor General under 
the Act. • 

Dr. B. S. Gour: '''There is the order? 

1Ir. President: The order· onlv refers to the general discussion of the 
financial statement. • . 

1Ir. 1. Chaudhuri: ~  I suggest that the question be referred back 
to His Excellency the Governor General and the debate be postponed? 

1Ir. N. X. Joshi: Sir, I shall, after your ruling, leave the annuities 
and the sinking funds. The third question that I would like to raise OD 
this motion is about the necessity for the Railway Board to pay sufficient 
attention to the conditions of life and service of the Railway employees. 
Sir, it was only last year that there was a very big strike on the East 
Indian Railway, and on account of that strike our revenues have suffered. 

1Ir. President: The Honourable Member should not raise that on the 
present discussion. Payment for working expenses includes payment of 
wages by the Railway Admipistrations to the 'employees under their control. 
Misoollaneous Railway Expenditure includes the Railway Board and in the 
case of the Railway Board, it can only refer to the persons composing it. 
The Honourable Member cannot rai.se that question. 

Mr. N. X. Joshi: nay I, Sir, point out to you my difficulty. The only 
place where I thought I could raise certain questions of general principle 
was the expenditure of the Railway Board, because the Railway Board is 
in charge of our Railway management, and if I cannot do that, I shall be 
certainly handicapped because there may be no other item of such a general 
cLaracter where I could have raised it. 

1Ir. President: The Railway Board is not the dire!3t employer of these 
persons to wliom the Honourable gentleman has referred. 

Xr. B. X. Joshi: Yes, Sir, to the extent to which the Railway Board 
manages the property of the Government. 95 per oont. of the capital 
of our railways is Government capital and therefore the Railway Board 
is naturally r:.esponsible for certain general conditions of life and service 
of the people. I am not going into the detailed question . . . . 

Xr. President: It has been laid down that on a question of that sort 
the authority responsible is the. Railway Administration itself, not the Rail-
way Board. The ~  ~ l  of the Railway Board. may be 
difficult td idefine, but If tlie Honourable Memher wished to. raise that 
question and the effect of reductions of the railway staff, he snould· have 
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c:lone SO under W. orking E:x;penses. Indeed that question was discussed 
'very freely ~  morning by the Chief Commissioner for Rail"'ays and others. 

Jlr. N. JI. Joshi: Sir, I am not raising'that question of retrenchments 
:at. all. I am raising a point which is only in the competence of the Railway 
Board, namely, the establishment of Joint Councils and Joint Boards of 
railways in order that the grievances of the railway employees should be 
heard. I think that is only within the competence of the Railway Board, 
.and if I have your permission I shall only speak a few words on that point. 
Sir, last year'.s ~ caused a great amount of loss to Government. as well 
a, to the railway employees. It is necessary that we should devise some 
machinery by which the grievances of the railway employees will be con-
sidered by a body on which they will be represented and by which strikes 
lr,ay become unnecessary, and if not prevented, at least delayed. Railwa.y 
.employees go on strike out of sheer helplessness and because they see no 
·ot.her way open .to them to get their grievances redressed. Now such 
machinery has been created in England and other countries. Sir, I 
-therefore request the Government of India and the Railway Board to 
-establish such Joint Boards where the representatives of the employees 
and of the Railway authorities will meet together and discuss questions of 
the conditions of life and service of the railway employees. In England 
there are Local Committees and then above the Local Committees t.here 
'are Sectional Councils, then there are Railway Councils, then there are 
-Central Wages Boards, t!Ien National Wages Boards, where not only the 
representatives of the employees; and of "the Railway authorities, but the 
representatives of the users of railways are also present. I therefore think 
-that that machinery should be adopted by the Government of India without 
-delay, so that the grievances of the employees may be redressed without 
p resort to strikes. You can ask the Railway employees not to go on strike 
tilJ these Committees and Councils consider their grievances. On the 
other hand, Railway employees a:1so ~ll have a. right to have their grievances 
beard by. a Committee instead of only one person in authority. I there-
'fcre think that the Government of India will take this point into. consi-
-deration. 

There is, Sir, another P9int which I want to raise on this motion and 
.i. shall do that very briefly. The point is the treatment given to third 
-class railway passenger:s. Sir, the Government of India this year have been 
very kind to place before us a memorandum in which they have given 
'Certain details of the measures which they have adopted br the improve- -
ment of the travelling facilities for third class railway passengers, but my 
·content.ion is t.hat these facilities are inadequate. In order -to show in II 
very few words that those facilities are inadequate and the expenditurt' 
Incurred is insufficient I will only place before the Assembly a few figures. 
'Sir, our passenger traffic consists mostly of third class passengers. If 
-there is one person in the 1st, 2nd and Intermeoiate classes, there are 27 
persons in the third clasc:;. The t.hird class railway traffic is 27 times as 
much as the 1st, 2nd Rnd Inter classes put together. And if you take our 
comings, the earnings from the 3rd class are five times as much as the 
·ertmin?R of the 1st, 2nd ana Inter claBseR put together. Sir, these are the 
figures as regards the number of pnssengers and as regards the earnings. 
TInt ,yhen we come to the ex.prnditure fnr the improvement of the con-
ditinnR of travelling fnr thp, 3rd claf!R passengers whnt do we fino? Unforlu-
-nately I could not finrl anv p,xflct figure in the vnluI)1es given to us, out 
from It ]itt.lf' 'lcnrf'b that I mane, I could form a rOllf'h €''ltimate, .,that if!. that 
the expenditure incurred by Goveritmp,nt on improving the conditions 

n 
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~ travelling for third class passengers was only one and a half times. 
tl:at of 1st, 2nd and Inter classes put together. Sir, I do not know why 
this should be. If, you take the number,' the third class passengers are 27 
times as much as the 1st, 2nd and Inter classes put together; if you take 
earnings, the earnings from the 3rd class are five times as much as those 
from the 1st, 2nd and Inter classes together. If you take all human beings 
to) be equal, the expenditure ought to be 27 times as much because the-
number of 3rd class railway passengers is 27 times that of the others. But, 
~  in this' practical' world we look more to finance than to human life. 
But even ~  the financial side, if the 3rd class railway earnings are 
five times as much as those of the 1st, 2nd and Inter classes put together, 
the expenditure on improving the conditions of 3rd class travelling ought 
to be at least five times as much as the expenditure on the 1st, 2nd and 
Inter classes together, but what do I find? I find that the expenditure is not 
even twice as much as the expenditure on the 1st, 2nd and Inter classes. 
J therefore think that the Railway Board will very soon present a state-
ment showing what amount of money they have spent for improving the 
travelling facilities of the 3rd class railway passengers, and also what they are-
doing  for the 1st, 2nd and the Inter classes. I want a comparative state-
ment. Without eomparison you cannot really find out whether Govern· 
ment are doing their level best or not. 
Sir, I want to draw the attention of the Government to another matter. 

namely, that in their Advisory Councils for railways botli central and local 
they ought to include representatives of the third class railway passengers. 
! do not say that the present members of the Central Advisory Councils. 
do not look to the interests of the 3rd class railway passengers; but even 
they will admit that -if one of them is nominated by Government as a 
representative of the 3rd class passengers, he will find his hands st;reng-
thened, and he will be responsible to the 3rd class passengers in the 
country who will look to him to represent their grievances to the railway 
authorities. I therefore think that the Railway Board should pay serious .. 
attention to this question and very soon put on the Central Advisory Board 
a representative of the 3rd class railway passengers and insist upon such 
representatives being put on local Advisory Councils. 

Sir, I also want to make another point, that the Raihyay Board gives 
more attention to the goods traffic than to the passenger traffic. Sir, in 
the memorandum given us by the Railway Board they have stated that 
they are spending three crores of rupees on passenger traffic while they 
are spending 5 crores of rupees on goods traffic-I am only talking of 
improvements-while the revenue received from the passenger traffic is 
40 crores and that from the goods traffic is 50 crores. The revenue from 
the goods traffic is only 10 crores more while the proportionate amount 
spent for goods traffic improvement is much more than the Railway 
Board ought to spend. . 

Sir, under miscellaneous expenditure I also want t{) raise one small 
point, and that is about' Surveys.' The Government of India's present 
pelic)' is, not to spend a large amount of money on the construction of 
new l ~ and therefore there is no need tor spending money on new surveys . 
. The Government of India have already spent crores of rupees on making 
surveys and I do not know how many lines of railways have been surveyed 
~  them. The list will go into thousands, and I· do not know why they 
should aad tlj) the lii/t which already exists by spending lakhs of rupees on 
new surveys. I therefore think that this expenditure on new surveys 
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is absolute waste, ~  the lines which we have already surveyed cannot 
Le constructed unless we have got hundreds of crores of rupees. Why, 
therefore, should we spend money on making new surveys? 

Sir,' these are the points on which I wanted to raise a general uISCUS-
sion, and I think the House, in order to show their sympathy with the 
raihyay employees and the third class railway passengers, will accept my 
motion. 

Lieut.-Oolonel B. A. J. Gidney (Nominated: Anglo-Indians):. Sir, 
there is only one out of the many points which Mr. Joshi has touched· upon 
"'ith which I wish tr. deal and to which I wish to give my support. It 
.. elates to the general administration of the employees of the railways, 
He has put before this House certain facts which I, from personal know-
ledge, can corroborate, and in support of this he has asked the House to 
support his. motion so as to get· an expression of opinion from the Railway 
.Board as to whether this state of affairs will he corrected. He referred to 
the dissatisfaction'at the .treatment that is meted out by Railway officials 
tl" the staff. Sir, I have ample evidence to support this state of affairs at 
;east on one Railwav in particular (Dr., Nand Lal: "Not to the staff. '') 
I do not mean the superior staff. (Dr. Nand Lal: "He meant to the 
third class passengers.' ') My remarks regarding the staff come under the 
General AdministratIOn of Railways, (Dr. Nand Lal: .. I cannot under-
stand that. ") There' are certain committees and bodies that are in opera-
tion in England called the Whitley Committee,  etc. I believe that ,the 
Post find Telegraph Department is introducing a similar Committee in some 
ef their larger office" in India, and I think it would be a good plan if all 
Railways in India were to emulate this example, especially when one realises 
that it was quite recently that the Railway Board issued a circular to all 
railways (it seems to me that the various railways at their own sweet will 
and pleasure, and when it suits their own convenience, accepts or rejects cir-
culars or mandates from the Railway Board) based on the Government Ser-
vants' Conduct Rules prohibiting any railway servant from bringing any 
grievances to the notice of any Member of the lPdian Legislature. I con-
sider that the employees of all Railways, be they State Railways or Com-
rany-managed, should not be depnved of this inherent civic right, and I will 
tell you why. Certain Railways seem to be singular in the limited appli-
('ation and attentioa they give to their subordinates when they appear 
against punishments meted out to them by their Railway Officials. I 
have had occasion to write to various railways on this yery matter. If a 
railway employee enjoys the right of a vote, I fail to see why he should be-
deprived from bringing his grievance to the notice of his representative. 
Besides that, there are innumerable cases in which Railway subordinates 
have for petty offences been summarily dealt with, and I l"Onsider that-it is. 
not fair to aeprive these employees of this legitimate means of redress. This 
state of affairs once obtained in many departments in England and to remedy 
this the Whitely Committee were put into operation. I would' suggest 
for the consideration of the Railway Board the introduction, as has been 
done in the Indian Post and Telegraph Department, of such a Committee 
of Adjustinem. on 'II: Railways ~  as it does of representatives ?f 
both employers and employees. I Wish to assure the House that on eertam 
railways and in certain ~ l  there is a very ~~  ~ l  of ~ 
ment and discontent on thIS subJect and would be falhng 10 my duty If I 
did not publicly state b ere that certain l ~ employees do ~  get adequafe 
justice from their Departmental heads. It IS to remedy thIS that I whole-
hpartedly support Mr. Joshi in his remarks and I therefore bring this. 

D 2 
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matter to the very serious and early notice of the Railway Board and ask 
them seriously to consider whether this unjust state of affairs could not be 
temedied and the employees of all railways be given a safeguard against 
this treatment which I would call bureaucratic or autoCJ"atic administration 
()f justice on the p'lrt of certain railway officials. 

Kr. K. Muppil Nayar (West Coast and Nilgiris: Non-Muhammadan 
Rural): Sir, I have also a similar proposal which I gave notice of for 
~  purpose :>f elicitmg information. 

In the first place I wish to mention thal I had before the publication 
of the Railway Committee's Report, given notice of a Resolution recom-
mending the appointment of representative non-official local advisory 
bodies to the various Agents of the managing agencies of Indian Railways. 
Yor one reasor. or apother I was unable to move the Resolution, but when 
1 wanted to bring up the matter lately I learnt that the Government con-
templated taking action in this matter. I now wish to ask what the Gov-
t:rnment's proposals are both regarding ~  and Company-
onan'].ged railways in this connection. 

I also want to know when we may expect an actu'll beginning of work 
in connection 'with the Shoranur Manantody Railway. 

Lastlv, I want to know if there is a chance of the restoration of the 
l ~ l which I understand was autocratically cancelled due to an 

inter· company quarrel without the least regard to the convenience and 
eomfort of the public. ..-

Kunshi Iswar Saran (Cities of the United. Provinces: Non-Muham-
madan Urban): Sir, with your permission, provided I am in order, I wish 
to offer a few observations about the constitution of the Railway Board it-
~ l  I take it, Sir, that I am In order, and I shall therefore proceed. 
Ever since the constitution of the Railway Board, there has been in poli-
1 ical circles a great deal of feeling against it, but we find that the Railway • 
Board, which the Acworth Committee calls the step-chIld, I do not know of 
whom, has been severely criticised by the Acworth Committee as well as by 
the Retrenchment Committee. Before I proceed any further, Sir, I wish 
t(, say a word about. the Acworth Committee's Report and the Report of 
1he Retrenchment Committee. It is not for me to sit in judgment on 
the respective merits of the distinguished men who sat on these Committees, 
;l ut I shall say t4i<; that, as regards any retrenchment or as regards any 
rdorrns that are advocated mainly on financial grounds, the proposals that 
have been made by the Retrenchment Committee carry far greater :weight 
'with us than the recommendations suggested by the Acworth Committee, 
.and the reasO!\ is obvious. If the House ~ll turn to the Report of the 
Acworth Committee it will find from its terms of reference that at the 
-time that the Acworth Committee was appointed there was no question of 
retrenchment . 

. What that Committee was asked to do was to make recommendations 
'about the following subjects: (a) direct State Management; (b) management 
-:hruugh a Company domiciled in England and with a Board sitting in 
. London; (c) management through a Company domiciled in India and with a 
Board sitting in Iridia; (d) management through a combination of (b) and 
(c); and advise as to the policy to be adopted as and when the existing con-
-tracts with ~  several Railway Companies can be detennined. I venture 
-to think that the real question which the ~  Committee hlld to decide 
~  the caRe of Company Management versus State Management. 
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N ow when we come to the constitution of the Retrenchment Committee 
we find from the tenns of reference that it was to make recommendations 
1.0 the Government of India for effecting forthwith all possible reductions 
ill the expenditure of the Central Government, having regard specially to 
the present 13.nancial position and outlook. In so far as questions of policy 
are involved in the expendit).ll"e under discussion, these will be left for the 
exclusive consideration of Government, but it will be open to the Com-
mittee to review the expenditure and to indicate the economy which might 
Le effected if a particular policy were either adopted, abandoned or modi-
iiL'll. My submission is that as far as the cuts in expenditure and the policies 
and principles based on financial consideration are concerned, the House will 
uo well in being guided by the recommendations of the Retrenchment Com-
mittee, not because I mean for a moment that there is any superiority ill 
this Committee over the other, but because this Committee, the Retrench-
ment Cgmmittee, was called upon to consider the question of economy, when 
it, had theadvantagf!. and ~  very great advantage of having the report 
of the Acworth Committee before it. I therefore say that the remarks • 
made by the Honourable Mr. Innes about the Retrenchment Committee 
and its inability to fully appreciate som.e problems, hav.e left me utterly un-
convinced. Now both these Committees, as I aaid at· the outset, are against 
the' Railway Board. What do we find t.hem say? The Acworth Com-
mittee say: 

.. The function of the Railway Board is not to carry out routine duty but to shape 
policy, to watch, to think and to plan;" 

And: by impli'",ation they say that the Railway Board has failed in dis-
charging its function in these respects They say how the details 
came to be centred in their hands, and have considered-I need 
not go into all ·the details-the various complaints that were made 
against the Railway Board. They tell you the number of com-
munications sent up and 80 on. What they say in effect is that all this 
must change. The constitution of the Railway Board, they say, must 
l'ndergo a change and they propose a scheme of their own. 

When we come to the Report of the Retrenchment C!,>mmittee, we find 
the same thing. They too are not very pleased' with the Railway BoRrd. 
and what they suggest is that there should be one Member of the Exe-
cutive Council in charge of Railways who ought to have one Chief Commis-
sioner for Railways and one Railway Financial Adviser. Now I understand. 
Bir,-that the reconstitution of the Railway Board is under consideration. 
T wish to know whether this Railway Board is to remain; but before I 
proc.;eed any further I wish to make it clear that I have nothing to say 
personally against any Member of the Railway Board. If I make any 
remarks, those remarks 8hould be taken as direoted Ilgainst the system 
:llld not against the men who administer it. 

Now what I wish to know is what is going to be the constitution of the 
Board? Are these officers to remain under different names? Are these 
three officers to remain or is the Government going to adopt the recom· 
mendation of the Retrenchment Committee? Because it will be noticed 
that accprding to ~ Retrenchment Committee's Report, very large powers 
,lre going to be given to General Managers of different Railways and very 
many matters of detail will not be coming up to the Railway Board. 
Under these circumstances, I do strongly think that it is necessary that the 
recommendation of the Retrenchment Committee should be accepted on 
this point. Then there is another matter and it is this, the Railway Board 
has failed in Indianising the services under its control. (An. . • . . 
• 
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Honourable' Member: '! What about Indianising themselves?") They 
can Indianise themselves after they have Indianised their services. 
I do charge the Railway Board most deliberately for not having taken ~ll 
those steps which we might well have expected it to take. Of course, lD 
reply the Honourable Mr. Innes, in one of his most sweet, reasonable, 
conciliatory, though not convincing ways, will say "We used to have 
four inspeetors before, we have now appointed six. Isn't that progress?" 
and we shall cheer. " We used to have seven ticket collectors before. 
Their number has been increased to nine; and indeed we are in considerablc 
sympathy with all that you say; but don't hustle us. Look at the progress 
made so far. " And some of us are so constituted that we are transported 
to the seventh heaven of bliss and delight whenever any official announce-
ment is made which may have even the faintest trace of what might be 
regarded as progress. Unfortunately I am not that way built. Whenever 
an announ'cement is made, I wish to look into it and examine it carefully. 
Now, look, Sir, at what happened in another place when the question of the 
appointment of railway inspectors was raised. One gentleman, I sup-
pose some Member representing the 'Railway Department, said, " Oh, well, 
we are doing all that we can; we are in great sympathy, but we want men 
of proved merit and ability .. " This efficiency, according to the Hindu 
theory of transmigration, has been born again and has now got the name 
of" proved ability and merit." It is efficiency no longer. And the reply 
of this gentleman compelled a very distinguished and a most highly res-
pected countryman of mine to get up in that same place and say, "Dh, 
we have had enough of your sympathy and we have heard enough of your 
efficiency." I repeat that remark, Sir. It was made by a very distinguished 
man indeed. I say, look at your workshops; what has been done? I shall 
be told-Mr. Innes will tell us-" Oh, we are considering a scheme of 
education, of taking these boys into the workshops;" but I shall beg Mr. 
Innes, if he will attach any importance to what I say, to get into our skins 
and to see how we feel really the way in which practically the doof is banged 
in our face. It is no good sayipg that out of hundreds of appointments you 
have got a few Indians here and a few Indians there. I repeat, Sir, that 
I hold the Railway Board responsible for this. and I suppose there is no 
one in this House who will not sympathise with me including my Honour-
able friend, Colonel Gidney, who is not here. The gallant Colonel is in a 
most peculiarly happy position; when there is a question of appointments 
he is an Indian; when there is a q\lestion of opposing political progress and 
political reform, he is something which I cannot describe . 

Lieut.-Colonel B. A. J. Gidney: That is not true, absolutely untrue. 
J[unshi Iswar Saran: Sir, the other day' we talked about communal 

representation, but I say if there is one department where you do really 
want this Indian representation it is the Railway Department. Perhaps 
the remark will at once be made" Have you got knowledge of these rail· 
ways and. experience? Do not begin to run before you have learnt to 
walk. " But what I pray of these gentlemen is to allow us to creep at 
least; they do not do even that .. They will say" W2 are thinking, cogita-
ting, discussing, appointing committees, considering reports; but we are in 
considerable sympathy with the object." But what is the result? I 

. shall ask the gentleman who might answer for the Railway Board to' tell 
us here and !\Ow in clear and distinct language what has' been the progress 
that has been made since this Reform Couneil came into 'existence. Is not 
that a fair ~  If my Honourable Colleagues are satisfied with, 
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the progress -that has been made, then well and. good; if they are not 
satisfied, I submit it is up to them to pass this vote as a vote of censure--
I do not mind saying so--on the Railway Board for not having given effect 
to this policy. Why, Sir, the gentleman who represented. the Railway 
Board in answer to a question of my friend Mr. Samarth said as follows: 
The question was: 

.. Will Government be pleased to state what action they have taken or propose to 
take on paragraph 32, pages 22·23 of the Majority Report of the Royal Commission on 
Public Services in India, as regards their recommendation that a determined and 
immediate effort should be made to provide better educational opportunities in India, 
so that it may become increasingly possible to recruit in that country the staff needed 
to meet all normal requirements of the Locomotive and Carriage and Wagon Depart· 
ments of the Indian Railways?" 

Listen to the reply: 
"Go,-ernment in despatch No. 15-Ry., dated the 16th August, 1919, advised the 

Secretary of ~ that it was difficult to obtain in India suitable recruits for the 
Superior Locomotive and Carriage and Wagon Departments and that no substantial 
change in the immediate- futm-e could oe looked for . • • • 

But, of course, it ended with sympathy: 
"At the same time, it was pointed out, that Government were by no means 

oblivious of the need for giving Indians the training recommended by the Commission 
and reference was made to proposals sanctioned in 1918 under which selected Indian 
graduates receive p preliminary training in the workshops of the East Indian Railway 
at Jamalpur or L:Jlooah and are then sent to England at the Company's expense to 
complete their training." 

I Deed not read the other questions. Now, this is how the matter 
really stands. You are told that you do not f;et amongst Indians, specially 
of the respectable classes, men who will take off their coat and work. That 
might have been true sometime back; but go to the Benares Hindu Uni-
versity and go to the Engineering College; and you will find boys, bright 
lads of respectable families, who take their coat off and do work there. Sir, 
I have heard it from a very reliable gentleman whose name I shall not 
mention, that in Ajmer young man after young man went into the work-
shops but was not given admission. The answer given was " This work-
shop is meant for the sons of artisans and labourers. " I have no reason at 
all to doubt the statement made by that gentleman to me; and I puL it to 
the House, is that a satisfactory state of things? 

I do not wish to detain the House. Qne word more. I was travelling 
the other day and I met an Anglo-Indian boy about 18 years of age; he 
was going to Delhi on business and that boy was getting RiJ. 60 a month, 
and _ perhaps Rs. 2 a day as travelling allowance and that boy told me 
that he got this appointment two years ago. Can you imagine an Indian 
boy getting an appointment in the Railway Department at 16? So I submit, 
Sir, the Railway Board has failed to give effect to the policy of Indianisa-
tion and on that ground alone I shall ask and mo8t earnestly ask the 
House to mark its sense of disapproval by accepting the amendment that 
my frierid has proposed. 

Dr. Nand La! (West Punjab: Non-Muhammad&n): Sir, I am not going 
to inflict a long speech on the House--I will offer a few remarks only. I 
share the views of my Honourable friend, Mr. Joshi, that the third class 
passengers are not properly treated and I agree with him when he says that 
these third class pasSengers are the most paying customers. I also agree 
with him that the Railway Board has not done anything effective as yet 
in order to ameliorate the condition of these dumb people. I am not pre-
pared to assert that the Railway Board has been sleeping over it, but I • • 
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raise my voice in regard to ~  point, that if ~ have done anything; 
that thing has not proved practICally good and effectIve. I ask them that 
they will be pleased to see that act.ive steps are now.taken so that the com-
plaint of these poor and most-paymg customers may be attended to. 

Another point to which I wish "to invite the attention of this House is 
this: that if my information is correct the Railway Department has got to· 
.pay about a crore of rupees in the way of compensating people who ~~  
lost their property in the railway. Now, may I ask the Rallway authonbes, 
can they not effectively manage that this railway piltering and these rail-
way theft cases may be reduced? May I ask the Honourable Mr. Inne,!!: 
what steps have been taken in this direction? For the last two years we 
have been harping on it, one Member after the other has been inviting the-
attention of Government to this. May I ask what 8tep has been taken't 
Can he prove some sort of decrease in the number of t,h'eft cases? 

There is a third point to which I invite the attention of this House and 
that is this: my impression is and it is based on oral complaints which have 
been brought to my notice, that in some cases the old stores ar!} put up to 
auction and they are sold very cheap and unfortunately some of those old 
stores, after they are put up to auction and sold, will find their passage to, 
the same railway stores again. If this information is correct, then we have 
got serious complaint against the Railway in respect of the money which 
is spent in the purchase of these so-called railway Rtores. I invite the-
attention of the Railway Board to this complaint. If there is real truth 
in this complaint then they will try to see that this is very seriously attended 
to. . 

Another point to which I seriously invite the attention of the Railway 
Board is this: that a considerable amount of money is spent in the purchase 
of stores and those stores are indented for from England. Sir, a portion of 
the stores ought to be purchased in this country if they 'are available. If 
those articles are not available, of course, the Railway Department will 
be constrained in indenting for them from England in the first place, or 
from other places if those articles cannot be obtained ~  there. These 
are the few points to which I would specially invite the attention of the 
Railway authorities, and if they will not take these suggestions seriously, 
I am afraid the mass of criticism which is subsisting will remain, and I may 
tell them that their administration will never be considered as a good adminis-
tration at all. We have got a series of complaints against the Railway 
Administration so far 8S these points are concerned, and if the Railway 
Department will try to see that all these grievances are redressed, it will be 
h great boon to everybody, otherwise the money which we are voting will not 
give effect to our real desire. With these few remarks, I support the motion 
which has been moved. 

:Mr. Jamnadas Dwarkadas (Bombay City: Non-Muhammadan Urban): 
Sir, I want to add my voice to what has been already said by mv Honour-
able friends, Mr. Joshi, Munshi Ishwar Saran and Dr. Nand Lai. "The other 
day an Honourable Member said here when we were discussing the question of 
reserving .intermediate and third class compartments for Europeans and, 
Anglo-IndIans that it would not be proper for us to decide that question as 
there was only a minority of European and Anglo-Indian representatives in 
this ~  . II think it. will ~ more prop.er to say that we would not be justi-
fied m deCldmg anythmg agamst the thIrd class passengers, because in this 
House we havf) hardly a representative of the third class paSRf'ngers ~ 
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against a few representatives of Europeans and Anglo-Indians, and I 
beileve that, although the third class passengers have no ~  represen-
tation in this House, we shall not be doing our duty if we did not do our: 
best to voice their grievances. . 

Now, Sir, I have a recollection of having been instrumental in approach-
ing the Railway Board for removing a grievance of the Bombay suburban 
passengers. It has been pointed out here, and rightly too, that while the 
Railway Board considers it its business to interfere with every detail of the· 
administration, on large questions of policy, which is its real function, it 
is generally silent and acq.uiesces in anything that the minor administra-
tions decide to do. Here is one glaring instance of that. I~ Bombay 
suburban fares were unduly raised. There was an outburst of protests in all 
parts of Bombay. It was in opposition to the policy laid down by the 
Local Government itself of encouraging suburban traffic in order to remove 
the congestion from the city to the suburbs. I may also venture to say 
that the Local Government itself desired that living in the suburbs should. ' 
be encouraged by any means that it was possible to .adopt even by redlLCing-
the fares or by electrifying the R ~  or by extending the tramway 
service. In spite of all that, the Railway Companies unduly increased the 
suburban fares. Protests were made in all parts of Bombay. I had my-
self the honour of presiding over a meeting called by the Railway Pas-
sengers' Association to protest against th'e step taken by the Railway in 
Bombay in increasing their fares lruduly. I communicated with the Honour-
able Member, I communicated on behalf of the public meeting with the. 
Railway Board. My Honourable friend, Mr. Innes, was, I very well knew. 
out of Delhi at that time and was not able to deal with the question, and 
I have no complaint against him. But I do want to point 0114 here that the 
Railway Board failed to redress the grievance, a legitimate grievance, of the 
third class passengers, the poor suburban passengers of Bombay. Instances 
of this character can be multiplied. In the Acworth Committee's Report, 
and especially in the evidence placed before the Acworth Committee, we 
find that the Railway Board was instrumental in increasing the burden of 
correspondence on trivial matters with the Secretary of State. 
For instanee, it was pointed out here that. the increase iniihe-
pay of a foreman was a subject of correspondence which cost a 
good deal to the Government of India. No wonder that the 
expense!! of the Government of India and the Railway Department 
should go up, but instances of this character can be multiplied. The whole 
point that I want to make is this. I do not want to weary the House with 
all the instances about which, I am sure, Honourable Members know fult 
well, but I do want to say this that the Railway Board has to all intents 
and purposes failed to carry out the purposes for which it was created. If 
it has done anything, it has added to the burden of expenditure of the 
Government of India. It has not improved in any way the railway adminis-
tration of this country; it has given no satisfaction to any class of passengers 
in this country, and therefore it is but fit that. we should pass this vote. 

The Honourable :Mr. C. A. Innes: Sir, I always look askance at the-
seemingly innocent and trivial reductions by a rupee, for I never know 
from what ~ de and on what points I am going to be attacked. In the 
ecurse of the last hour, I have noted down no less than 14 different points, 
and J: am ;;;..pposed to be able to stand up here and reply to each and 
every one of thein. Now, let me first take the point raised last by my 
friend Mr. J'lmnadas Dwarkadas. We have heard a lot this morning about. 
the necessity of efficient. commercial, business ~  of aur Indian . 
• . , 
." 
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Railways. That was the gravamen of the charge which was made by 
more than one speaker this· morning. But when it hits Bombay, then 
we hear an')ther story.. Now let me tell the House the true story of the 
s('ason tickets of the suburban traffic in Bombay. The rates for Bombay, 
Baroda and Central India season tickets in suburban traffic in Bombay 
had not been raised for .forty years. Now how enormously prices have 
risen during these forty years is well known to ~  of this House, and 
when after cfreful examination the' Railway Company raised those rates-
and mind you, I satisfied myself that the rates to which they had raised 
were very u.oderate,-there was a scream from Bombay 'how dare the 
Railway companies raise their rates?" We are asked, the Indian tax-
payers are asked, to subsidise the Bombay suburban traffic, and it is 
-<Iuoted agau.st us that the Bombay Government· protested against this. 
It is very easy for a local Government to take this generous line, but 

, it is the Central Government, it is we who have to pay. Is there anybody 
here who can dispute the reasonableness of raising rates which have been 
~  force for forty years? Now, Sir, I bave dealt with one point. 

~  Joshi :.;aised the qusetion of Conciliation and Arbitration Boards 
and of the 1-revention of strikes on Railways. These two last questions, 

·Conciliation and Arbitration Boards and the prevention of strikes in public 
utility companies have been taken up by the Government of India, and we 
aIf consideriag the question of SUbmitting legislation not to this House 
al this stage, but of circulating it to the country for criticism. That is 
all I can ~  on that point at present. The Railway Board did also 
address the various Railway Administrations with regard to Whitley Coun-
cils, but I ~  • not know exactly what progress has been made. At any 
rate, I do Know that the East Indian Railway has made an advance in 
that direction by appointing welfare committees on which the men are 
represented as well as the staff. That step waa taken after the East Indian 
Railway ~  in order that there might be co-()peration between the men 
and staff. . 

Then, of course, we have heard the grievances of the third class passen-
gers. Well, the House knows that there was a debate on this question 
last ~  and various points and suggestions were made not only 
by ~  Joshi but by other ~  of the House 88 well. We have addressed 
&11 Agents vI the Railways putting forward to them the more important 
suggestions IT. ade in the course of that debate, and we have asked them 
tt .. let us have a reply as to what action can be, has been, or should be taken 
on those mggestions. When we get those replies, we shall have to con-

. sider in what form we can make them public. I am rather puzzled MI how 
bEst to make it public, but we shall make the information available to the 
House in some way or other, and I propose to consult the Central -Advisory 

5 P.lI. 
Board on that subject. As regards the local Advisory Councils 
Mr. Joshi raised the point that the third class passenger, if I 

got him right, was not represerlted on the local Advisory Councils. Well, 
Sir, again I am in a difficulty. I have not got here the actual circular 
lftter we wrote to Railway Administrations on that subject. But we did 
make very careful provision in those suggestions for the representation on 
the local Advisory Council of, what I may call, representatives of 
passengers. We suggested representatives of the travelling public. 

-The Central I Advisory Council, as the House knows, exists for a 
rather different purpose. Whether we are right or we are wrong, 
we deliberately. departed from the recommendations of the Acworth 
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Committee in this respect. We decided that as we had got the Legislature 
sitting here the form of Central Advisory Council to have was not a Council 
ill which commercial and other representatives from different parts of the 
country should be represented, but a Council which should be 'composed 
of Members of the Legislature. It exists mainly, at least in my view, for 
advising us on large question of railway policy. 

As regards the Shoranur-Manantody Railway I must. again remind 
my friend fhe Honourable Mr. Muppil Nayar that we have just been told 
by the Incl:lcape Committee that we must treat our railways as strictly 
business concerns and we must try to show a net 5i per cent. profit on 
our capital expenditure. Now, Sir, if we apply that crit.erion to the 
8horanur-Manantody Railway, I am afraid it will be the Greek Calends 
before that railway is constructed. There may be very strong reasons, 
and I am 'iure there are very strong political reasons why that railway 
should be constructed, but if that is the case, obviously it is the local 
Government which should construct the railway. We have been negotiat- • 
iug with the Government of Madras on that ~  I have just had a 
it,tter on the subject, but I am sorry I have not had time to study it 
and I do not know what the latest development is. 

Then we come to my friend Mr. Iswar Saran. I may assure him at 
the outset taat I have not the slightest intention of saying anything sympa-
thetic this afternoon. The first point he took up was about the reorgani-
;;ution and re-constitution of the Railway Board. Now, I think the Govern-

. ment of India has· always recognized that there, was something wfOng with 
the constitution of the Railway Board. 'fhe Acworth CommIttee has, 
o[ course, brought that out, the real reason being that, through no fault of 
its own,- Hnd that is tt point I wish to make very clear-the Railway 
Board as we have had it so far has been absolutely crushed by th-e load 
of routine and case work which came up to it. Well, we have taken the first 
step in the direct jon of re-constituting it by appointing my friend, Mr. 
Hmdley here as Chief Commissioner. We have given him larger powers 
than Lhe President of the old Railway Board had, and Mr. Hindley was 
lllstructed that his first duty on assuming his new office was to submit 
his proposals for the reconstitution of the Railway Board. I have just 
ft ceived those proposals and all that I am in a position to say at the 
~  1& that they are under the consideration of the Government of 

If.dia and we hope to formulate our conclusions on ther.l at the earliest 
possible date. The whole design of the proposals is to meet the objections 
which have been taken not only by the AcwOl't.h Committee but also by the 
Retrenchme:lt Committee to the Board as at present constituted. That 
ii\, the whole design of Mr. Hindley's proposals is to relieve the Chief 
~  and the men at· the top of this load of routine work, to keep 

them free of the machine, to give them time, to use Sir. William Acworth's 
J.lhrase, to watch, to think imd to plap, and above all to give the Chief 

~  time to travel more about India to keep more in touch with 
Railway Administrations and more in touch with the locsl Governments. 
(A Voice: "Are you going to have a Member for Communications ?") I 
am not In a ¥os:t.ion to say anything on that point. 

Dr. Nand Lal in his interesting speech referred to the question of 
'Compensatio;l and he asked what steps the Government of India proposes 
to take to rpduce these very heavy claims for compensation. There. is 
<.nly. one reai step that we can take and that is to improve our system of 
watch and ward on the different railways. That, as the House will see, 
l'f'quires expeuditure and more staff, and I am afraid the action taken by • 
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the House this morning may make it more difficult for us to do .that. But. 
still it is a matter which is being taken up by every Railway Administration . 

. Then again, Dr. Nand Lal made a great complaint of the fact that the 
railways do not buy enough stores in India. He suggested that, too much 
as a matter of course, the Railway Administrations went to England for 
lhe stores and materials they require. Well Sir, not only am I 11ember 
>1: charge of the Railway Department, but also I. am 11ember in charge 
3t the Industl'les Department (A Voice: .. and Commerce. ") Thank 
you. And I liave the very greatest sympathy with the idea and I do 
feel that we ought to do all we can to encourage the purchase of stores in 
Tndia not only by the Railway Department but by other Departments of 
the Government of India. But here again I must point out to the House 
lnat the House cannot have it both ways. If the Railway Department 
is in future to show 5!- per cent. returns on its capital, then on behalf of 
the Railway Department we shall have to claim that we buy our stores, 
materials and everything else in accordance with the hardest business prin-
ciples As I say, the House cannot have it both ways. Are we to ue 
treated purely as a commercial concern and are we to show this dividend? 
(Cries of .. Yes. ") If so, we must buy in the cheapest market. How· 
ever, I am not stating that as a question of policy; I am merely pointing 
out that the Inchcape Committee's report in that matter raises certain points 
which will require ~  serious consideration. 

The only other quesion is that of Indianization, and here as I am on such 
difficult grounrt I think I had better leave mv Honourable friend 11r. 
Hindley to carry on. 

JIr. C. D. M; Hindley: I rather hesitate, Sir, to delay the House at 
this late hour with the recital of more figures, particularly when I look 
furward to thiB timc next year when I shall be told with great certainty by 
Dr. Nand Lal that I have done nothing during the year. No matter what 
we do, Sir, the Railway Board is told year after year ,. What have you 
done? You have done nothing ". Incidentally, in regard to third class pass-
engers .... (Dr. NaJ.d Lal: .. I did not say that. I pointed out what you 
might bave done. ") I understood Dr. Nand Lal to say that we had done 
nothing. I think those are the words he used. As regards third class pas-
sengers, there is a little bit of our 11emorandum tucked away nere which 
perhaps Honourable 11embers have not read which gives a very full des-
cription of what the railways-are doing in regard to third class passengers. 

Regarding Indianization, during 1922-23, in comparison with the figures 
f'f the previous year tne number of statutory Indian officers on ~l  
rose from 301 to S?5. The total number of European officers 8ined. 
stationary at 1,316. (A Voice:" How many statutory and how many 
pure Indian ?") In the previous year pure· Indians 236 and Anglo. 
Indians 65; at the end of the year pure Indians 251, Anglo-Indians 74. 
l'he number of European officers remained stationary owing to the fact that 
though ]8 European;; were appointed during the year, the same number 
left for O!le cause or another. Then, on tne three State Railways, I can 
give details, the Europel1,D recruits numbered 16, and Statutory Indians 24, 
~ whom Indians were 15 and Anglo-Indians 9. In the Engineering Depart-

ment on these lines the Europeans and Statutory Indians were 4 and 5, 
• espectively, while in the Traffic Department alone the. Statutory Indian 
recruits numb'ered 16, 8 Indians, 8 Anglo-Indians. There were no Euro-
reans recruited in the Traffic Department in 1922. On the Company 
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worked Railways, dtogether 95 appointments had to be filled up during 
the year, of which 40 were filled by Statutory Indians and 55 by Europeans .. 
tAn Honourable Member: Can you tell us how many were gazetted offi-
.cers, what rank of gazetted officers?) (Dr. H. S. Gour: .. How many 
Indians?") I have not got the details. Taking the subordi-
nates, the next grade, the total number of Indians and Anglo-
lndians rose from 2,12,074 to 2,14,631, while the number of 
Europeans fell from 3,961 to 3,923. (An Honourable Member: n What 
is the maximum ~ for these subordinate appointments ?") I have not 
.got the figure. The total number of employees of all classes was 754,500. 
I just incidentally would like to point out that on all railways the number 
oOf superior officers as a whole, is about 1,600 and the number of total staff 
750,000. When yo J talk about making retrenehments of the officers, oJf 
the senior officers, where are you going to ~  crores out of these 1,600 
-Fupervising officers? This is not to the point at'the moment, but I thought 
it wQuld be interesting to bring that out. With regard to Indianization in 
.general, it is not true that we have not done anything. I would ask the· 
House not to pay too much attention to the criterion figure. We know what 
,ou can do with staloistics and what different kinds of statistics there are, 
but as a matter of fact I want to point out tha.t we have during the last year 
made a very definite move forward in the direction of training the staff of all 
.Kinds, of all classes, for the work which they have to do. The House will 
remember that on the motion, I think, of my Honourable friend. Mr 
.J amnadas Dwarkadas, a Resolution was passed relating to the training of 
railway staff. In accordance with that Itesolution Mr. Cole, a late .8ecre-
;ary of the Railway Board, was placed on special duty and he spent a 
.rreat deal of time in collecting and collating information regarding the 
.uvailability of places for traimng. We now have his report, which has 
Iecently been put 1'1 the hands of the members: of the Central Advisory 
Council. It has not yet been published. I understand it has been distri-
buted to the members of the Central Advisory CoUncil. In this Report, 
when the Honourable Members have time to peruse it-it has been rather 
<lelayed in the Press, I am sorry to say-'will be found a com-
plete scheme which we hope to work if funds are available; 
we hope to work for the training of officers and other classes 
oOf staff with a view to improving the prospects of the men 

.. in the railways and enabling Indians and oLhers in this country, Indians 
especially, to take advantage of railway training collaterally with the theore-
tical training of schools and colleges. I do not want to enlarge upon this at 
the moment because it is a long and difficult subject, but 1 do want to assure 
the House that the Railway Board during the past year have taken one 
d the greatest steps forward in this direction of perfecting the training of 
}fill. for work on the railways. • 

IIr. President: The question i!l: 
"That the provision for Miscellaneous Railway Expenditure under the head 

.. Railways' be reduced by Re. 1." 

fhe motion was negatived. 
Mr. Jamnadas Dwarkadas: With your permISSIOn, Sir, I wish to cor-

l~  a statement of fact that was made by my Honourable friend, the Fin-
once Member, I am sure inadvertently. He said that the item that was 
discussed last year was one crore and 67 lakhs, which was the exchange 
item. I see now I have got a copy of- last year's Debates-
that the actual motion was for the reduction not of a· crore, 
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and 67 lakhs but for three lakhs of rupees. (Mr. President: 
•• No.") These 3 crores included a crore and 67 lakhs, and it 
was also admitted by my Honourable friend, Sir Malcolm Hailey, last year, 
that there was an item of a crore and 17 lakhs which I said ought to oe 
debited to the capital account but which he said was of the nature of a 
oinking fund, but he never raised this point that it was a non· votable item. 
The Honourable Finance Member says it could come under the head 
• Exchange' but it also could oome under the heading • Sinking Fund ' 
which is now declared to be non·votable. If you will refer to page 3124 of 
last year's Debates and also to the Honourable Sir Malcolm Hailey's 
speech on page 3129, you will find that the statement that I am now 
making here ·is correct. 

The Honourable Sir Jlalcolm Bailey (Home Member): .1t I may cor· 
rect the Honourable Member, that motion that Mr. J amnadas Dwarkadas. 
refers to, was not a motion for a reduction of 3 crores. The motion was of 

, the Demand under the head • Railways,' that it be reduced by 25 lakhs. 
That obviously could not refer to a reduction of the amount which he men· 
tioned. It is penectly true that when Mr. ;Tamnadas Dwarkadas came to-
speak on the motion of Sir Vithaldas Thackersey, he mentioned that he also-
had a motion for reduction of 3 crores, and, doubtless, by the exercise of 
those arts which are not unknown to the House, he did include in Sir Vithal-
das Thackersey's motion his own suggestion for a reduction of 3 crores. 

Ilr. PreBident; (to Mr. Jamnadas Dwarkadas): The Honourable Member 
;'hould not take it r.pon himself to correct a statement made by the Hon-
.>urable Finance Mf'mber when he himself turns out to be entirely incor-
lect. The Honourable Member said that a motion was moved which was 
not moved. The motion was to reduce the whole Railway Demand by 
Rs. 25 lakhs. The Honourable' Member referred to his own motion, 
but it was not moved. 

Ilr. Jamnadas Dwarkadas: But I referred to the motion and was. 
ultimately prevented -hom moving it because of the explanation offered 
by the Honourable Finance Member. 

lIr. President: Preciselv. The Honourable Member referred to it; 
but no attempt was made t; move the reduction of a non-votable item, for' 
lhat would have been out of order. -

Do Honourable Members desire to continue the discussion? (V oice8 : 
.. No, no, no. ") Or are they prepared to dispose of it now? I may say 
it is not much use continuing the discussion if the Executive Council dis-
appears from the House, as they doubtless will, and we might go on to-
162 and postpone the rest till to-morrow. 

The Honourable Sir )(aJ.colm Hailey: May I move that the main 
question be now put. 

Ilr. President: The question iR: 
.. That the main question be now put-(Demand as reduced by the vote of thEt 

Assembly this morning)." 

The motion was negatived. 
The Honourable Sir Malcolm Hailey: I made the motion just now 

merely for the purpose of enabling the Honourable the President to takf3, 
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the sense of the Heuse and not with any idea of closing the debate. I 
promised that we would, if possible, issue a further list this evening giving 
the order in which the Demands for Grants are to be taken. I have this. 
list; it is not perhaps necessary that I should read it out to the House. I 
merely, with your I ermission, place this list on the table, Sir, with a view 
l.O its being distributed as governing the order in which the Demands will 
oe taken when the previous list is exhausted. 

The Assembly tfien adjourned till Eleven of the Clock on Wednesday.-
the 14th ~  1923. . 
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